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H 	 No.  

_J 	 Applicant(s) 

Advocates for th applicant(S) 

for the Respondent(s) 

Dat ' 

19-8-96 	Learned counsel Mr.R.Dutta 

for the applicants. Iearned counsel 

"FOW 
 

iMr.J.L.Sarkar for the respondents. 
4t 	 tC' i444- L- 

Mr.R.Dutta seeks prayer 

2 /,4 147 	'Rule 4(5)(a) of the C.A.T. Proce- • 	 . 	
'dure Rules, 1987 • Heard him and 

4 	 'considered his prayer. Prayer is 

allowed, in terms of 
• 	 ' 	Heard btx.counsel of the 

parties for Admission. Mr.Sarkar 
'T 	 : 	'raises certai objection on the Tum 

:grounfthis application is tim& 

'barred. Perused the contents of 

the application and reliefs sought.... 

App1icatjon is admitted subject to - 

determination of limitation at the 
• 	

: 	
time of final order, 

Issue not ice on the respon 

'dents, by registered post. Wr1ttn 

'sttement withIn 6 weeks. List  

for written stateent and further 

•' 	: 	:order on 30-9-96. Stps.withi.n 
'7days. 

D j 	 , 	 • 	 Member 

NO lZa  

Cr 	.. 
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* 	 O.A. 164/96 

(\j 
30-9-96 	Learned counsel Mr.R.ltxtta for the 

applicant. Mr.J..L.arkar for the respondents 

service report awaited except on respondent 

3 

	

	 ' NOs. 2 & 3 who have not submitted written 

statement. 

2) 	
LIst for written statnent and furth 

order on 21-11-96. 

CIA 

1.2 

iyyl  

21.11.96 	 Mr. R.Dutta for the applicants. 

Notice have been served on the 
- 	. •. 	 . 	 respondent •Nos. 1,2. and 3. Accorthng to Mr. 

• 	 Dutta service have' also been sered to the 

* 	 private respondents except private respondent 

s.. 	• 	••1-• 	• 	
... 	Nos. 12,1-3an&29. 

No written sttement has been submitted 

by any of the respondents. 

Adjourned for written statement and 

further orders on 20.12.1996. 

Member 

trd 

- 	 I  

20.12.96 	Mr J-L.Sarkii for the of fic.a 

pondents. Noner for th private rés 

and for the applicants. 

written statement has not bee 
tted. 

List for written statement an 

orders on 16.1 .97. 
4 	
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27 
Mr R.Dutta for the applicant. Mr 

J.L.Sarkar for official respondents. 

None for the private respondents. 

Mr Sarkar submits that he. may be 

given further six weeks time to file 

written statement. 

List on 26.2.97 for written state-

ment and further orders. 

16.1.97 

j -t-A Sccw 

3/Ari..e 

rd 

fry 

QL  

424..4  çziA13 ' pg 

Member 

26-297 	Wrtten statement has not been 
filed. N\reprssentation on behalf of 
the responnt. No adjournment have 
been granted\or filing of ,ritten 

statement. 4 'e not inclined to 
grant any fur th 	Jjfrhrnent. oweve- 
Mr.J.L.arkar lear\ed Railway counsel 
has been filed a let\er of absence 
before the Registrar.\ 

im 

26-2-97 

Let this case be ljtec on 
3-4-97. 	

1 \ 
Member 	 Vice_Chairman 

To-day written statement has not 

been filed by the respondents. There is 
no representation bn behalf of the res 

pondents. However, for the ends of just 

we extend two weeks time for filing 

written statement and for further orde 
List for order on 3-4-97. 

M iW6 	 Vjce-Cha 

o, 

I 

6 

¶; 
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• oiders. 

Member 

trd 

20-5-97 

'"r  V.f 	r 

7-f 

2'/5 
r) 	 r 	

? 

4-2-98 
Case is ready for hearing. List 

for hearing on 14-5-98. 

Member Vi.ce.Chairraan 

urn 
I- - 

m 

- 1 
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14.7.97 
* 

not- 

11)9- 

* 

Let the case be listed on 20.5.97. fOr further 

Vice-C irman 

Left over. -' - 	 * 

List for hearing on 14-7-97. 

	

14 	r 	 Vjce..Ciajrman 

c 

	

, 	 2,7 

el 
4' 

- 	 - 



nkm 

28 .7 .98 
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F' , 	•': NotesoftheRegistry 

O.A.N 

tder of the Tribunal 

r W 

14.5 .98 
	

On the prayer of Mr J.L. Sarkar, 

learned Railway Counsel, the case is 

adjpurned till 28.7.98 for hearing. Mr 

R. Dutta, 	learned counsel for the 

Happlicant, has no objection. 

1 

 14-, 
1 

Member Vice-Chairman 

ai the prayer of Mr B .K .Sharma on 

behalf of Mr J.L.Sarkar the case is 

adjourned to 11.9.98. 

MeI

er 	

Vice-Chm 

Mr R.Dutta,learned counsel for the 
applicant prays for two wweks adjourn-

Jneut on the ground that he has not yet 

received some instructions. Mr J.L.Sar-

kar,learned Railway counsel has no 

objection. Prayer is allowed. 

List on 18.11.1998 for hearing. 

MAf 	 Ch?rn 
pg 

I l8.11. 	Division Bench is not availableo 

i,ist on 30.12.98 for hearing. 

Bf Order 

nkxa 

0.12.98 	Mr M.Charida submits that Mr R.Dutta, 

learned counsel for the applicant is 

Cofltd 



NotesoftheRegistry 
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Date 

0.12 .98 

Order of, the__Tribu  

indisposed and accdrd1ng1yhrays for 

adjournment. Mr J .L . Sarkar, 1eaned R4I-

way counsel has no objection. 

List on 11.1.99 for hearinc. 

.\ 	
M er 	 Vice-Chairm 

pg 
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2B.1.99. 	Part 	heard. 	Adjouined 	for 
further hearing on 8.2.99. 

Member 	 Vice-Chairman 

nkm 

• '•'r 

'-' 

t - ' 

11.2.99 	Heard counsel for the parties .Hea 

ring concluded. Judgment dblivered in 

pen Court, kept in separate sheets. 

The application is disposed of in 

• 	terms of the order. No order as to C( 

Member 	 I  Vice-Chair, 

pgg 
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CENTRAL ADMINISTRATIVE TRIiUflAL 
GUAi-iKf I BENCH : : :GUWAIIATI-5. 

O..A.No. 	164 of 1996. 

DATE OF 

Shri Dulal Chandra Poddar & 4 others. 	(PETIT lONER(S) 

Shri R.Dutta. 	
?JJVOCATE FOi TIfE 

VERSUS 

Union of India & Ors. 	 REspoNiNm(S) 

Shri J.L.Sarkar,Railway counsel 	 ADWATE FOR THE 
for respondents 1-5. 	 RESPONDENTS. 

• 	THE HON' BLE JUSTICE SHRI D.N .BARUAH, VICE CHAIRMAN 

THE HON'BLE SHRI G..LaSANGLYINE, ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed to 
see the Judgmcnt 7 

To be referred to the Reporter or not ? 

whether their Lordships wish to see the fair copy  
of the judgment ? 

Whether the Judgment is to be circulated to the .ther 
Benches ? 

Judgment delivered by Hon'ble jce-ChájrM. 

one 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BElCH. 

Original ?çplication No. 164 pf 1996. 

Date of Order :This the 11th Day of February,1999. 

Justice Shri D.N.l3aruah, Vice-Chairman. 

Shri G.L.Sanglyine, Administrative Member. 

Shri Dulal Chandrá poddar & 4 others. 

By Advocate Shri R.Dutta. 

- Versus - 

Union of India & Ors. 

By Advocate Shri J.L.Sarkar ,Railway 
Standing counsel. 	 - 

. . . Applicant 

Respondents. 

OR DER 

BARUAH J.(v.c) 

The five applicants have approached this TrIbunal by 

filing the present application challenging the Anexure-A/3 

order dated 31.10.1995 passed by the General Manager(p), 

N.F.Railway, Maligaon and also the decision given by the 

Divisional Railway Manager, N.P.Railway, Lumding in this 

connection. The facts are :- 

• The applicants were appointed as Substitute Engine 

Cleaner on being selected by a 3 member Committee in May 

1975. On 17.9.1976 they were given temporary status and in 

19.1 .1980 the applicants were regularly absorbed. The private 

respondent Nos.6 to 60 were appointed ; (halasj during 

the period from September 1976 to August 1979. A Permanent 

Negotiating Machinery for redressal of grievances of the 

Railway employees was formed as far back in 1951. In 19.9.1979 

the Railway Board communicated a decision of the Ministry 

of Railways that the date of appointment of substitutes Would 

•be recorded in the service Book T.or1 the date on which 

the applicants attairdtemporary status if the samewàEo11owed 

by his regular absorptiori.'rhe question regarding the seniority 

• 	 contd..2 
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with relation f respondents No.6 to 60 caine up for consl-

deration before the authority. The Permanent Negotiating 
4 

Machinery (PNM for short) took up the matter before the 

Divisional Railway Manager, Lumding as far back in 1989. 

The matter was under consideration before the Divisional 

Railway Manager and a decision was taken by him only on 

18.5.1989 rejecting the claim of the applicants and this was 

communicated to the Convenor of the,Mazdoor Union, Lumding. 

However, the applicants state that they did not know about 

this decision. According to the applicarts the Union on 

coming to know about it approached the general Manager 

against the decision of the Divisional Railway Manager on 

31.1.1995. However, the General Manager though entertained 

the case, rejected the prayer with the following order : 

"It was explained to the Union that this 
being a seniority issue having been 
fixed on accepted norms, it cannot be 
re-opened at present. The Union however, 
mentioned that responsibility may be 
fixed by the Divisions for having 
recruited certain staff from the np1oy-
ment Exchange as substitutes, whereas 
normally they should have been recruited 
as regular group 'D' staff. This matter 
would be separately dealt. LMG division 
would examine whether any specific respon-
sibility can be fixed in this case.' 

The Union did not proceed further and decided to stop the 
matter there. But the applicants being aggrieved at the 

said decision have approached this Tribunal by filing the 

present application. 

In due course the respondents have filed written 

statement. However, records have not been produced. 

We have heard Mr R.Dutta, learned counsel appearing 

on behalf of the aplicants and Mr J.L.Sarkar, learned Railway 

counsel for the official respondents. Private respondents 

have not contested the case. No written statement has been 

filed on their behalf and none is present for them today. 

coritd • .3 
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Mr Dutta submits that as per rule the applicants should be 

regarded senior to private respondents No.6 to 60 in view 

of the fact that their dates of appointments were earlier 

then the private respondents N0.6 to 60 in as much as the 

applicants dates of appointment are to compute from the 

dates when the applicants had-.been granted temporary status 

as per Annexure A-6 letter dated 25.10.79. However,Mr Sarkar 

does not agree with the submission made by Mr Dutta. Mr 

5arkars first submiàsion is that the matter is hopelessly 

barred by limitation in view of the fact that the subject 

matter relates back'to 1984'. His second submission is under. 

the rules seniority shall not be counted during the period 

of temporary status but it will commence only from the date 

of their regular appointment. In this connection Mr Sarkar 

has drawn our attention to 2nnexure-I and II letters written 

by the respondents. As per Mnexure-i letter to the written 

statement dated 16.6.1981, the seniority of substitutes be 

counted from the date of regular appointment after approval 

by the screening committee. This procedure had been followed. 

On the rival contention of the parties it is to be 

seen whether the applicants are entitled to any relief. 

On the point of limitation, we find from the rules 

that the pNM Was established by the Railways to look into 

the grievances of the Railway employees and in fact the 

Union took up the matter before the Divisional Railway Manager 

on behalf of the applicants which decided against them. The 

contention of the applicants is that the decision was never 

communicated. The applicants have made a statement in the 

applicaticn that this was never, communicated to the Union 

also. Mr Sarkar on the other 'hand submits that those were 

duly communicated. But 'in the absence of any proof we are 

Inc 1ined to give the benefit to the applicants that they did 

4- 	
contd. .4 



4 

1•- 

-4-. 	
'V 

not receive the communication. The Union thereafter took 

up the matter before the General Manager In 1995 and the 

General Manager entertained the case though ultimately 

rejected as per Annexure A/3 letter to the application. 

Considering the entire facts and circumstances of the case 

we feel that the applicants having complete faith with the 

union did not persue the matter individually on their own. 

It was only when the Union declined to proceed further they 

had approached this Tribunal. Therefore, we feel that the 

applicants are within time. Regarding the other matters, we 

are of the view that the matter requires thorough scrutiny 

by the Railway administration and this can be done by the 

Railway authority only. Therefore we dispose. of this case 

with direction to the respondents to examine the entire 

matter as per rules/Government. circulars and the professed 

norms. and take a decision. This must be done as early as 

possible at any rate within a period of 3 months from the 

date of receipt of this order. We make it clear that if 

the applicants are still aggrieved by the decision of the 

respondents they may approach this Tribunal or any other 

authority, as per rules. 

The application Is disposed of with the above order. 

Considering the entire facts and circumstances of the case 

however, we make no order as to costs. 

G.L.SANGT4ENE ) 
	

D.N.BARUAH ) 
ADMI NISTRATIV MEMBER 

	
VICE CfiAIRMA1 
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0,A1  No.164/96 

D,C,Poddar: and others Versus Union of India & others. 

1crant4!! 
• 	 32 0 04.75 The applicants wore sponsored by the Employmot 

Exchange and advised to appear before the 
Assistant Mocharical Enginoo.r ,N,F,Bailway ,Badarpur. 

May 1975. The applicants wore appointed as substitutes 
• Engine Cleaner after being selected by a acomniittoo, 

17.09.76. The applicants wcrc given temporary statis 

19 0 01.80 The applicants wore regularly absorbed. 

30,099 76 The private respondent no 6 to 60 wore 
• 	 t0 appointed as KhalaSioS. 

• 	30.8.79. 

24,12 9 510  Thó Railway Board under latter No. E5 11E3,.22 
kxaat*dframcd rules for formation of th • Prmaxiont Negotiating Machinery for 	rodrossal 

• of grievances of Railway employees by discussion 
with 	the Union representatives across the tablQ, 

• 	 190 09 0 790 The Railway Board communicated the decision of 
Ministry of £ai1ways that the dato of appointment 
of the substitutes is to be recorded in the service .' 
books to be date on which he attains temporary 
status 49 if the same is followed by his regular 

• absorption, 

16 0 050 89 The N.F.Rai].way Mazdoor Union discussed the 
• 	& sonjority matter of the applicants with Divisional. 

28,03 0 930  Etailway Managor,N.F.RallWay, Lumding. 

310 1,95 The General Secretary, N.F,Railway, Mazdoor Union,. 
the paridu took up the seniority of 	applicants 

• with the General Manager 	and as no reply was 
• received included the in the agenda of permanent 

• Nogiotiating Machinery in 1995. 

14.09 0 95 The issue of the seniority OIA  were discussed in 
& the Permanent Negotiating Machi&ry the General 

15.09.95 Manager ?N. F.Railway dldmt opined that 	the soni 
ority having been fixed on accepted norms it was 
not to be roopnod at present. 

• 0•.*.. •• 

(<T 

R.Dutt.a.._ 
AdVoCate for the applicants 
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IN THE CE24TEAL ADMINISTTATIVE TRIBUNAL 
11WAR4.T I BEIJI t- aUWAX I 

.a.No.164 of 1996. 

Shri DC.Poddat'& Others $ Applicants, 

..VERSUS.. 

	

Union of India & Others 	: Respondents. 

LIST OF DATS 

TICULABS 	 PARA 	PAGE 

24 0 12,51 0  Railway Board under letter 32 	8 

	

No,E5IE1u22 communicated 	Annex4/1 19 to 22 

the decision of setting up 

of a permanpent machinery 

described as permanent 

Legotiating machinery (in 

• short PNM)for redressal 

of grievances of Railway 

• man by 4iscussion between 

- . 

	

	 the Union and the Manage- 

mont. 

12.04.75 	The applicants were infor- 11 

med by the. Employment Annx-A/8, 4 to 10 

Exchange to appear before A19 9A/10 1  of the 

the Assistant Mechanical A/U of Rejoinder, 

Engineer ,N.F&ail'way, the Re.. 

Badarpur. 	- joinder. 

May ,3975 	The applicants were appot- 4.5 11 

nted. as substitutes and Annex.A/4, 

directed to contact the 

Loco Foreman, Badar pur. • 
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DATE PART IC ULA.R8 PARA -'- 

17,09.76 The applicants were granted 4,6 12 

temporary status. 

30.09.76 The privaterespondcnts(No.6 48 i2 
to. 

30 008.79 to 60) were appointed as Annx1/5 28 & 29 

Khalasis in the Mechanical 

Department at Lumding,New S  

6uwahati and Badarpur. 

19.09.79 The Railway Board communicated 	4.9 12-13 

the decision of the Ministry Annx..A/6 30 

of Railways that the date of 

appointment of substitutes 

is to be recorded in the 

service Book to be the date 

on which he attains temporary 

• 
status if the same is followed 

by his regular absor,t ion. 

19 001.80 The applicants were regularly 	4.11 	13 

absorbed. 

16.05039 The Badarpur, Branch of N.F.ly, 4 •12 	14 
& 	

5- 	• 

28.03,93. Mazdoor bion disc ussthe issue 

of seniority of th& applicants 

over the respondents in the 

divisional level, of pormancent 

Negotiating Machinery meet iñg. 

314010 950  The General 8scretary,N.F.Raj].= 4.13 

way Mazdoor Thi ion took up the 



DATE 	pTULAR8 	 PARk 	PAGE 

issue of applicants seniority 

with the .Gener al Manager vide 

letter No.MU/C/Badarpur/95, and 

as no decision was communicated, 

included the matter in the agenda 

of 75th quarterly permanent No go. 

tlttthg Machinery meeting. 

14/16.9; The issue of seniorityof the 	4013 14 & 15 
95 

applicants were discussed along. 

with other items in the permanent 

NegotI1ting Machinery meeting 

wherein the General Manager opined 

that the senior Ity having been fixed 

on accepted norms it was not be re. 

opened at present. 

01.04.93 The seniority list of Diesel 	414 15 

• 

	

	Assistant Driver/First fireman 

published. 

16.06.81 Deputy Director Railway Board 	3 of the 3 of the 

replied General Manager,Nj. 	W/3. 	W/s, 

Railway's letter that the son.. 

tority of substitutes be counted 

from the date of regular appoint- 

ment after approval by the screen-

ing Committee/Select Ion Board s  

250931 Chief personnel of ,  ficer issued 	3 of the 3 of bhe 

M  xkl 

Circular quoting Railway Boards W/S • 	WJS •  

letter that Seniority of substi- 

tuos is to be countod from the 

d&ts of regular appointment after 

contd.,, 5. 



DATE 	 PARTICULARS  

approval, by the Screening commit tis 

PAGE 

08.02080 The Divisional Railway Manager 

asId option for absorbtion as 

Engine Cleaner. 

17,o81 The applicants were absorbed 

as Engine Cleaner. 

3of the 3of the 
W/'S. 	wis 
Annx.IV 8 of the 
of the 	W/S. 
WI'S. 

3of the 3of the 
W/S 

AnnX..V of 10 of the 
the W/S. WI'S. 

Re sofldint 	 at.1niz in 

1 0 	Respondents in the written statemont have 

contended that the application is barred by 

limitation and that the applicants were not 

• recruited through Employment Exchange and were 

recruited locally as substitute hence are cntit-. 

led to the, seniority only after the regular 

appointment after approval of the screening 

Committeo/selsction Board and they have applied 

I. 	for the post of Engin, clean.r oxesopting 

seniority as Engine Cleaner below the then 

existing Engineer cleaner. 

•fr 
Main Grounds/Relief:.. 

1. 	That the applicants were sponsored by the 

Employment Exchange and were duly selected by 3 

members Committee and thorefore should be 

treated as regular employee from the data of  

their appointment. 

2 	The dts of apointmont of the, applicants as 

recorded in the service book Is the date on 

which they attained the temporary status in 1976. 

• As such the respondents who were appointed as 

IcIiaj.asis after that date should be treated as 

V 	Junior as the applicants are entitled to got the 

j 
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seniority from the dts of their appointment 

in terms of Hon'ble Supreme Court's decision in 

Direct Recruit Class II Engg.OffiCers Associaticn 

Vs State of Maharashtra, A.1JL1990 3 1607. 

3 *  tYndor para 179(XIof the Indian Railway Estab-

• llshznont Manual the applicants as substitutes had 

• prior claim to psrmanónt recruitment over others. 

As such the applicants should have been regular ised 

first before recruitment of respondent No.6 to 60. 

As the respondent No.06 to 60 were recruited viol.. 

ating the provisions of para 179(XI)tjof the Indiad 

Railway Establishment Manual. They cannot be given 

seniority over the applicants In terms of Hontble 

Suprome4 Courts decision in K.CJoshi Vs tJhion 

of India AIR. 1991 SC 284. 

• 	 RuThs Relied on 

Para 1?9(X.I)ç) 	and 302 of the Indian Railway 

Establishment Manual yol.1. 

RulingS Billed on 

1. Mahadsv Kalkar Vs State Bank of ifydr  abed 1990(3) 

SL1T(SC)15 	
* 

S.S.Rathors Vs State of Madhya Pradesh 1990(1)SR 98(SC) 

3. K.Cjoshi Vs thionof India AIR 1991 9 8C 284 

40  Direct r•cruit Class II Engineers Association Vs 

State of Maharastra AIR 1990 (SC) 1607.' 

PDA 
e 



IN THZ CEN'lRAL ADMINIS'lRATIVE 'IRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

54 

1-0 

(An application under Section 19 of the Administrative 
tribunal Act, 1985) 

/ I 

, 1r 

/1 0  0. A. No. 	 of 1996. 

Shri Dulal Chandra Poddar & ors : Applicants 

- Versus - 

Union of India & Ors. 	 : Respondents. 

I N D E X 

Sl.No. Description of Document 	Annexure No. Page. 

Application 	 - 	 01 to 18, 

Rly Board's letter No. 
E51FEI1-22 dtd. 24.12.1951 	?/1. 	19 to 22. 

Copy of the Agenda of N.F. 
Railway Mazdoor Union for 
PNM meeting. 	 P4/2. 	23 & 24. 

Copy of the General Manager/P, 
letter No,E/301/30/74(u) 

• 	 c3td, 31.10.95 	 P/3. 	25 & 26. 
tr\flZ  Appointment letter of &GP_ 

et No.1. 	 A/4. 	27 

• 	6. 	A Statement showing the date. 
of appointment of Respondent 
No. 6 to 60. 	 P4/5. 

Rly.Board's Circular No. E(NG) 
.11/77/613/38 dtd. 19.09.79 	A/6. 	30 

Extract of Seniority list 

	

	A/7. 	31.to 36). 

Filed 

pw~
/ 



IN THE CENTR?iL ADMINISTRATIVE ffIBUNIL 

GUWAHATI BENCH LGUWAHATI 	 41 

0 

q 

(An application under Section 19 of the Administrative 
Tribunal Act. 1985) 

0, A. No 	of 1996. 

Shri Dulal Chandra Poddar, 

Diesel AS$tt, Driver, Now working 

under Loco Foreman, N.F. Railway, 

Badarpur, ASSam. 

Shri Harp Kr. Dutta, 

Diesel Asstt, Driver 1  Now working 

under Loco Foreman, N.F. Railway, 

Badarpur, AsSam. 

Shri Tapan Kanti Dey, 

Diesel Asstt, Driver, Now working 

under Loco Foreman, N.F. Railway, 

Badarpur, ASsam. 

40 	Shri Kajal Chandra Roy, 

Diesel Asstt. Driver, Now Working 

under Loco Foreman, N.F. Railway, 

Badarpur, Assam, 

5, 	Shri Dilip Kumar Das, 

Fireman, Now working under Loco 

Foreman, N.F. Railway, 

Bad arpur, As Sam, 	 - 	w 
Cont .... 2. 

/ 

( 
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— Versus — 

1 0 	Union of India represented by 

the Secretary, Railway Board, Rail Bhawan, 

New Delhi — 1. 

General Manager, N.F. Railway, 

Maligaon, Guwahati — 781011. 

Divisional Railway Manager, 

N.F. Railway, Lumding, 

District — Naogan, Pin — 782447. 

4, 	DiviSional Mechanical Engineer, 

N.F. Railway, Luning, 

District — Naogaon, Pin — 782447. 

General aecretary, N.F. Railway, 

Mazc3oor Union, Water o-Colony, 

Pandu, Guwahati — 781012. 

'4 
Shrj Madan Chandra Deka Rajá, 

Shunter Under Loco Foreman, 

N.F. Railway, Lumding, 

P.O. Lumding, tSsajit. 

ShrI Sambhu Kumar Dey, 

Shunter under Loco Foreman, 

N.F. Railway, Lumdirig, 

P.O. Lumding, Assain, 

8 1 	ShrI C. L. Kahar, 

Diesel Asstt. Driver/ist under 

Loco Foreman, N.F. Railway, Lumding, 

P.O. Lurnding, Assam. 

Cont •.. 3. 
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9 1 	Shri Narayan Chandra Dey, 
DAD/ist Fireman under Loco Foreman 
N.F. Railway, Lurnding, 
P.O. Luinding, ASsam. 

10. 	Shri Arun Chandra Bora(II) 
DAD/ist Fireman under Loco Foreman, 
N.F. Railway, Lurnding, 
P.O. Lumdin, Assaip. 

11, Shri Loknath DaS (SC) 
DAD/ist Fireman under Loco Foreman, 
N.F.Railway, Lumding, 
P.O. Lumding, Assam. 

12. Shri Golap Chandra Bora 
DAD/ist Fireman under Loco Fcbreman, 
N. Railway, Lumding, 
P.O. Lumding, AsSa. 

 Shrj Subbash Chandra Deb, 
DAD/ist Fireman under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Luning, Assam, 

 Shri Prasanta Kumar Roy, 
DAD/ist Fireman under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Lumding, Assaip, 

15. 	Shri Nepal Chandra Dey 
DAD/ist Fireman under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Lurnding, Assam. 

 ShrI Prabjn Chandra Das (SC) 
DAD/ist Fireman under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Lumding, Assam. 

 Shri Prip Kumar Chakraborty, 
DAD/ist Fireman under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Lurnding, Assam. 

18 0  Shrj Sontosh K.uniar Das, 
DAD/i.st Fireman under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Lumding, Assam. 

19, Shrj Nibaran Chandra Biswas, 
• DAD under Loco Foreman, 

N.F. Railway, Lumding, 
P.O. Lumding, Assam. 

• 	 20. Shri R. K. Sajkja, 
DAD/ist Fireman under Loco Foreman, 

/ 
N.F. Railway, Lumding, 
P.O. Lumding, Assam. 

21, Shri Buna 1hi Ram Burua, 
DAD/ist Fireman under Loco Foreman, 
N.F. Railway, Lurnding, 
P.O. Lurndirig, Assajn• 

Cont ... 4. 
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22. 	Shri Narandra Nath Bora 
DAD/ist Fireman under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Lumding, Assarn, 

23, 	Shri Pradip Chandra Barua 
DD/1st Fireman under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Lumding, Assarn. 

Shri Nandeswar Bora 
D?/1st Fireman under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Lumding, ASsam. 

Shri Poritosh Chandra Das 
DAD/ist Fireman under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Lumding, ASSam, 

Shri Hoji Ram Hazarika (SC) 
DAD/let Fireman under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Lumdirig, Assam. 

 Shri Gua Ram Das, 
DAD/let Fireman under Loco Foreman 
N.F. Railway, Luring, 
P.O. Lumding, Assam, 

 Shrj Sa)Deswar Barua (Sc) 
D?JD/lst Fireman under Loco Foreman 
N.F. Raileay, Lurrx3ing, 
P.O. Luinding, Assarn, 

Shrj C. R. Rajbongshj, 
D/lst fireman under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Lucnding, Assam. 

Shri D.C. Khound, 
DAD/let Firemam under Loco Foreman, 
N.F. Railway, Lumding, 
P.O. Lumding, Assam, 

Shri Girjsh Chandra Das (SC) 
DAD/let Fireman under: Loco foreman 
N.F. Railway, Lurnding, 
P.O. Lumding, Assam. 

( Notice in respect of Respondent No. 6 to 
31 to be served through Loco Foreman, 
N.F. Railway, Lurnding, P.O. Lumding 
P.O. Lumding, Dist - Naogaon, Assarn. 
Pin - 782447. ) 

32. 	Shri Tapan Kumar Mazumder, 
Shunter under Loco Foreman, 
N.F. Railway, Badarpur, 
P.O. Badarpur, Assarn. 

33, 	Shri W. D. Costa, 
DAD/let Fireman under loco Foreman 
N.F. Railway, Badarpur, 
P.O. Badarpur, Assam. 	

Cont ,.. 5. 
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34, ShriSachindra Mandal. 
1st Fireman under Loco Foreman, 
N.F. Railway, Badarpur, 
P.O. Badarpur, Assaip. 

35. Shri Babu]. Chandra Das, 
1st Fireman under Loco Foreman, 
N.F. Railway, Badarpur, 

P.O. Badarpur, Assam. 

36, Shri Ashôk Kumar Sarkar (I) 
lat Fireman under Loco Foreman 
N.F. Railway, Badpur, 
P.O. Badarpur, Assam, 

 Shri Pradip Sangupta, 
Shunter under Loco Foreman 
N.F. Railway, Badarpur 
P.O. Badarpur, Assam. 

 Shri Gopal Chandra Deb, 
Shunter under Loco Foreman, 
N.F. Railway, Badarpur, 
P.O. Badarpur, Assam. 

 •hri Shyam Raj Muchi (SC) 
1st Fireman under Loco Foreman, 
N.F. Railway, Badarpur, 
P.O. Badarpur, Assarn, 

 Shri Surat Kuinar Das 
Shunter under Loco Foreman 
N.F. Railway, Badarpur 
P.O. Badarpur, Assain. 

 Shrj Stshen DaS (SC). 
DAD under.  Loco Foreman 
N.F. Railway, Bad arpur 

• P.O.Badarpur, AsSam. 

420 Shri Amareh Chandra Das (SC) 
1st Fireman under Loco Foreman 

• N,?. Railway, Badarpur 
P.O. Badarpur, Assam. 

* 	
43. Shri Jiten Deb Barman 

DAD under Loco Foreman 
N.?. Railway, Badarpur, 
P.O. Badarpur, Assam, 

44, Shri Arun KUInar Nath 
DJO under Loco Foreman 
N.F. Railway, Badarpur, 

'P.O. Badarpur, ASSai. 

45 4  Shri Sukumar Chandra Déy 
D?D under Loco Foreman 

• 	 . N .F. Railway, Bad arpur, 
P.O. Badarpur, Assam, 

Cont ... 6. 
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Shri Rabindra Chandra Das (SC) 
1St Fireman under Loco Foreman, 
N.F. Railway, Badarpur, 
P.O. Badarpur, Assam, 

Shri Kanchan Chandra Paul 
DAD under Locoa Foreman, 
NJ. Railway, Badarpur, 
P.O. Badarpur, ASSam, 

Shri Pramode Chandra Chakrabarty 
DAD under Loco Foreman, 
N.F. Railway, Badarpur, 
P.O. Badarpur, Assan. 

49, Shri Apurba Kumar Deb 
DAD under Loco Foreman, 
N .F • Railway, B ad arpur, 
P.O. Badarpur', ASsn. 

Shri Kanchi Lal Das 
DAD under Loco Foreman, 
N .F • R al 1w ay, B ad arpu r, 
P.O. Badarpiir, Assam 

Shrj Kamala Kumar Singh 
DAD under Loco Foreman 
N.F. Railway, Badarpur, 
P.O. Badarpur, Assam. 

Shri M.C. Deb Barman 
DAD under Loco Foreman 
N.F. Railway, Badarpur 
P.O. Badarpur, AsSain. 

Shri Rablndra Marak 
DAD under Loco Foreman 
N.F. Railway, Badarpur 
P.O. Badarpur, Assam. 

Shri. Kollol Deb Barman 
1st Fireman under 9 Loco Foreman 
N.F. Railw', Badarpur, 
P.O. Badarpur, Assam, 

Shri P.N. Deb Barman 
DAD under Loco Foreman 
N .F • R ai lwi, Bad arpur 
P.O. Badarpur, AsSam. 

(Notice in respect of Respondent No. 32 to 
55 to be served through Loco Foreman, N.F. 
Railway, Bad arpur, P.O. Bad arpur, District-
Karirnganj, Assam, Pin — 788806) 

56, Shri Haran Shia, 
DAD under Loco Foreman, 
N.F. Railway, New Guwahati, 

- 	P.O. New Guwahati, ASsam. 

Cont .... 7. 
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57 	Shri Santi Ram ?ora 
DAD under Loco Foreman, 
N.F. Railway, New Guwahati, 
P.O. New Guwahati, Assam. 

58. 	Shri Ati Ram Boro (ST) 
D2D under Loco Foreman 
N.F. Railway, New Guwahati, 
P.O. New Guwahati, Assam. 

59, 	Shri Rup Kumar DaS 
DAD under Loco For eman 
N .F • Railway, New Guwahati, 
P.O. New Guwahati, ASsam. 

60 0 	Shri Golam Sangma, 
DAD under Loco Foreman 
N.F. Railway, New Guwahati 
P.c, New Guwahati, ASsam. 

.4 ,  

(Notice in respect of Respondent No. 56 to 
60 to be served through Loco Foreman,N.F, 
Railway, New Guwahati, P.O. New Guwahati, 
District - Kamrup, AsSam. Pin 781020.) 

\ 	1. 

• 	 .. •.. Respondents. 

Particulars of the Orders/grievatces for which the 
applicatton is made. 

Item of the minute of 74th Permanent Negotia-

ting Mhinery meeting circulated under Genera]. Manager(P) 

N.F. Railway, Maligaons No. E/501/30/74(u) dt. 31.10.95 

Annexure - ?,/3in the matter of fixation of applicants 

seniority from the date of appointment, 

Jurisdiction of the Tribunal :- 
The applicants declare that the subject matter 

of the application is within the jurisdiction of this 

Honble Tribunal. 

11 
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3. Limitation 	:- 

3.1. 	The applicants declared that the application 

is within the period of limitation asjhe waperSuing 

the alternative remedy provided to the Railway employee 

for mitigation of their grievances through their Union 

and as the final decision was taken in the meeting held 

on 14.09.95 and 15.09.95 between the General Secretary 

N.F. Railway Mazdoor Union Respondent No.5(herein after 

called Union) and the General Manager, N.F. Etailway, 

Malign Respondent No.2 took place on 14/15.09.95 where-

in the General Manager, N.F. Railway did not agree with 

the proposal of the Said Union., 

3.2. 	That, the Railway Board under letter No. 

E51FE1-22 dated 24.12.1951 communicated the decision of 

the Railway Board for setting up of a permanent mhin-

ery, described as a permanent negotiating machinery, for 

redressal of grievances of the Railway-man by way of dis-

da 	between the Union and the Management across 

the table. The machinery was envisage in 3 tieE, one at 

the Railway level another at Railway Boards level and 

the 3rd tier being Railway Tribunals. Subsuently, this 

was extended to Divisional level also. 

A copy of the said letter is annexed 

herewith as ANNEXtRE - A/i. 

3.3. 	That, the applicants when did not get any 

response to its representation as described in fts of 

the cases referred the matter to the Branch Secretary of 

Cont •... 9. 
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the N.F. Railway Mazdoor Union(Respondent No.5) of which 

they are members, 

3.4, 	That, N.F. Railway Mazdoor Union took up the 

matter with Respondent No.3 namely Divisional Railway 

Manager, Lumding for giving seniority to the applicants 

from the date of completion of 120 days working as Sub-

stitute from which they are entitled to be clbserbed for 

permanent absorption as per para 179 Sub Rule XIII of 

the Indian Railway Establishment Manual Vol.1. AS no 

satisfactory result was available the Divisional Conven-

er of the N.F. Railway Mazdoor Union included the matter 

in the Agenda for discussion between Respondent No.3 of 

the Union in the permanent negotiating machinery which 

take place quarterly between Union and the Respondent 

No.3, But Respondent No.3 held the view that seniority 

of the applicants has been fixed as per rule and closed 

the matter on 17.03.93. 

	

3.5. 	As the Union was not satisfied the grievances 

of the applicants was referred to the Gener a]. Manager by 

the Secretary of the Union and ultimately the matter was 

included in the item for discussion in the 75th quarterly 

PNM meeting held between the General Manager,N.F. Railway 

and the General Secretary, N.F. Railway Mazdoor Union. 

	

3,6, 	In the meeting held on 14/15.09.95 the ?5mi- 

nistratjon held the view that the seniority of the appli-

cants has been correctly fixed. 

Cont •... 10. 
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Copy of the item 75/4 of the ?ienda 

is annexed herewith as ANNEXUR - AJ2. 

Copy of the item 75/4 of the MuniteS 

as circulated under General Manager (P), 

N.F.Railway, Maligann No. W E/301/30/74 

(U) dtd. 31.10.95 is annexed herewith 

as ANNEXURE - A/3. 

4. 	Facts, of. the Case :- 

4.1. 	That, the applicants are citizen of India 

and p applicant NoS. 1 to 4 are working as Diesel ASStt. 

Driver in Scale Rs. 950/- - 1,500/- and applicant No.5 

is working as Fireman in Scle Rs. 950/- - 1,500/-. All 

the applicants are at present posted at Barpur under 

Loco Foreman, N.F. Railway, Badarpur within the Lurnding 

Division of N.F. Railway. 

• That the applicants pray to the Hon t ble 

Tribunal for permitting them to join together and file 

a single application under Rule 4(5)(a) of the Central 

Administrative Tribunal procedure Rules, 1987 as they 

have identical interests, common cause of action in be-

ing deprived of their legitimate seniority position and 

the nature of relief prayed for is also same.. 

4,3. 	That, the N.F. Railway is one of the Zona]. 

Railways owned and operated by Union of India and its 

territorial jurisdiction is spread over the states of 

Tripura, Mizoram, Manipur, Assam, Nagaland, Meghalaya, 

Arunachal Pradesh, West Bengal & Bihár. The Northeast 

Frontier Railway(in short N.F. Railway) has four divisions 

C 
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nely, Katihar, Alipurduar, Lumding and Tinsukia. The 

Lurnding Division is spread over the states of Tripura, 

Mizorarn, Nagaland and ASsam. 

0 

	

4.4. 	That, all the applicants are citizen of 

India and were enrolled in the Employment Exchange, 

Karimganj for their employment. In the year 1975 the 

Assistant Employment Officer, Employment Exc hange, Kar i-

mg-arij vide letter. No. RXJ/33/75/1718_34 dt. 12.04.75 

informed the applicants that their particulars have been 

forwarded to the Divisional Super intenderit(P), N.F. Rail-

way, Lunirig for the post of un-skilled Class -IV staff 

and requested the applicants to appear before the ASStt. 

Mechanical Engineer, N.F. Railway, Badarpur for Inter- 

view on 17.04.75. 

	

4.5. 	That, as per the advice of the Assistant 

Employment Officer; •  Kar imganj, the applicants appear ed 

in the selection before the selection Committee cornpris- 

jag Assistant Mechanical Engineer, N,F, Railway, Badarpur, 

Assistant Personnel Officer, N.F. Railway, Lumdirig, Prin-

cipal, Halfiong College, Half long and Assistant Medical 

Officer, N.F. Railway, Badarpur and all the applicants 

amol.g others were Selected and were appointed as substi-

tuteby the Divisional Superintendent(p), N.F. Railway, 

Lumding. 

A copy of the appointment letter issued 

to applicant No.1 is enclosed herewith 

as NEXURE - A/4. 

Cont ... 12. 
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4.6. 	That, the applicants were gtanted tempor- 

ary status with effect from 17.09.76. 

	

4.7. 	That, the procedure for recruitment of 

Class IV(Group.D) Railway Servants in the Indian Rail-

waswere provided in para 179 of the Indian Railway 

Establishment Manual Vol.1 Sub-Rule XIII of para 179 

provides that substitute and Temporary workers will 

have prior claim over others to permanent recruitment 

and substitute and Temporary workmen Should anquire 

Temporary status,as a result of having worked fte for-

mre then 120 days in other than project employment and 

for 360 days for employment in project should be consj-

dered for regular employment fir'st. 

	

4.8. 	: 	That, all the applicants were working con- 

tinuously from the date of appointment, namely 17.5.7 

and completed 120 days and were given temporary status 

from 17.9.76. Instead of considering their case the 

Respondent No.3 and 4 resorted to direct recruitment 

from the Employment Exchange without considering the 

applicants case and employed Respondent Nos, 6 to 60 

Ignoring the legitimate claim of the., applicants. 

A statement nk showing the date of 

applintment of respondent Nos. 6 to 60 

is annexed herewith as ANNEX(JRE. A/5. 

4,9, 	That, the Railway Board s under letter No. 

E(NG)11/77/SB/38 dated 19.9,79 communicated the decision 

Cont ... 13. 
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of the Ministry of Railway's that the date of appointment 

of a 	ss s to be recorded in the serice Bobk should 

be the date on which he attains temporary Status if the 

same is followed by his regularly absorption. Otherwise 	
A 

it should be the date on which heregulaappointed o&.. 

absorbe& 

A copy of the said circular is annesed 

her ewith as ANNEXURE - 

4.10. 	That, as the applicants were given temporary 

status with effect from 17.9.76 and were continuously 

working till they were finally absorbed on 19.01.80 they 

should have been treated senior to the Respondent who 

were appointed after 17.9.76. But N.F. Railway ?iminist-

ration treated the Respondent Nos. 6 to 60 senior to the 

applicants and gave earlier promotion to them. 

4.11. 	That, the applicants made number of represen 

tations for their rularisatjon and were finally absorb-

ed alongwith others vide Office memorandum No.E/227/1/LM 

dated 19.1.80. Since their appointment the applicants 

agitated over the seniority matter and ultimately represen-

ted the matter to N,F. Railway Mazdoor Union of which 

they are the members. 

4.12. 	• That, Badarpur Branch of the N.F. Railway 

Mazdoor Union took up the matter with Respondent No.3 and 

4 and made a number of correspondences for giving seniority 

Cont ... 14, 
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to the applicants from the date of completion of 120 

days from which they are entitled for permanent absor- 

ption as per para 179 Sub-Rule XIII of the I.R.E.M Vol.I(J 

As the things did not improve, the Divisional Convenor 

of the N.F. Railway Mazdoor Union for Lumding placed the 

matter in the Agenda for discussion between the Divisi-

onal Railway Manager, N.F. Railway, Lumding Respondent 

No.3 and the Union in the permanent negotiating Macbin-

ery meeting (in short PNM) which takes place quartely 

between the Union and the Railway Administration in 

Lumding Divisional level for settlement of the grievances 

of the Railway-men of Lurnding Division. The disputes re-

garding the applicants seniority position was discussed 

between the Union and the Respondent No.3 as item 21(A) 

of 23rd PNM meeting dated 16.05.89 and item No. 17 of 

36 PNM on 23.08.93 where in the Administratjori&s atx 

view that the seniority has been fixed as per rule and 

item was treated closed by the Respondent No.3. 

4.13. 	That 1  as the decision was not based on 

rules and reasons the General Secretary, N.F. Railway, 

Mazdoor Union took up the matter with the General Manager, 

N.F. Railway, Maligaon vide his letter No. MU/C/Badarpur/ 

) 	95 dated 31.01.95 and subsequently included the matter 

in the 75th quartejy permanent negotiating machinery 

meeting, The matter was discussed with the Genera]. Man-

ager, N.F. Railway, Malign in the permanent negotiat-. 

ing meeting held on 14/15,09.95, N.F. Railway, Mazdoor 

Union and N.F. Railway Administration wherein the General 

Manager held as under :- 

Cont .... 15. 
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It was explained to the Union that 
this being a Seniority issue having 
been fixed on accepted norms, it was 
not be re-opened at present. The 
Union however, mentioned that respon-
sibility may be fixed by the divisions 
for having recruited certain staff 
from the Employment Exchange as Sub- 
stitutes, whereas normally they should 
have been recruited as regular group 
'D' Staff. The matter would be seperat-
ely dealt. Lumding division would 
examine whether any specific responsi 
bility can be fixed in this case. 

4,14. 	That, the Divisional Railway Manager, N.F. 

Railway, Lurnding Respondent No.3 has circulated a Seni-

ority list of the Diesel Assistant Driver/ist Fireman 

of the Lumding division as on 01.04.93 showing the res-

pondents above, the applicants although, they were re-

cruited after recruitment of the applicants and after 

continuing the temporary status by the applicants. 

An extract copy of the Seniority list 

showing the flameS of the respondents 

viza-vis applicants is annexed here- 

with as ANNJRE 1V7. 

5 • Ground for Relief :- 

5,1. That, the applicants should have been appo- 

inted directly against the cadre instead of substitute 

in as much as they were appointed continuously and not 

against leave vacancies. 

5.2, 	That, the applicants even as substitute 

senior to the respondents as they were given temporary 

Cont •... 16. 
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Status on 17.09.76 and thereafter they were continuou-

sly in appointment till they were finally absorbed on 

	

5.3. 	That, the appic ants had prior • claim 

over all others,perrnanent recruitment being a substi-

tute and therefore, they should have been appointed 

prior' to the respondents in terms of Rule 179(XIO of 

the Raftw Indian Railway Establishment Manual Vol.1. 

	

5.4. 	That, the date of appointment has been corr- 

ectly shown in the seniority list (ANNEXURE - W7 ) to be 

17.09.76 terms of Anriexure - ?/6 and therefore, they 

are entitled to get the seniority from the date of their 

appo i ntrnen t. 

	

5.5. 	That, all the Respondent No. 6 to 60 have 

been appointed after 17.9.76 (the date of appointment of 

applicants). 

6. Details of remedies exhausted :- 

The applicts have represented their griev-

ances to respondents No. 2 & 3 through the Union and the 

permanent negotiating machinery meeting for redressal of 

their gr levances. 

Cont ..... 17. 
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7. Matter not previously filed or pending with any 
other Court :- - 

The applicants further declares that they 

had not previously filed any application, Writ Petition 

or Suit regarding the matter in respect of which this 

application is made before any other Court or any bench 

of the Hont ble Tribunal nor any such application, Writ 

or Suit is pending before any of them. 

8 1  Relief Sought :- 

In view of the facts and grounds mentioned 

in the plication, the applicants pray for direction 

to the applicants for regularising their seniority from 

the date of 17.9.76 after quashing the General Manager, 

N.F. Railway, Maligacns decision has recorded in the 

item 75/4 of the M1ntes of the Permanent Negotiating 

Machiney meeting has circulated under No 1  E/301/30/74(u) 

dated 31.10.95 (ANNJRE - A/2) 

And for this act of your kindness the appli-

cants Shall ever pray. 

9 1 	Interim Relief :- 

Nih. 
a 

10. Particulars of Application fees :- 

Indian Postal Order No. 524484 dtd. 20.6.96 

£ or Rs. 50/-(Rupees fifty) only in favour of 

t!je Registrar, Central Administrative Tribunal, 

Guwahatj Bench, Guwahati is enclosed. 

Cont .... 18. 
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V E R I F I C A T I ON 

I, Shri Dulal Chandra Poddar, Son of 

aged about 	 Working 

as Diesel Assiàtant Driver under Loco Foreman, N.F. 

Railway, Badarpur ;  P.O. Badarpur, District - Karimganj 

(Assn) do X hereby verify the contents of para 3, 4, 

6, 7 & 10 of this application are true to my knowledge 

and belief and the rests are my humble submission 

before this Honble Tribunal. 

P-Jb 
Signature of pp1icant. 

Dated 	- 	 C. 

Place 	:  
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AWRE - All. 

GOVNMENT OF INDIA 

MINISTRY OF RAILWAY 

(Railway Board) 

No. E51FE1-22 	 New Delhi dated the 24th Dec.1951, 

To, 

The General Manager S and C • A.O .Rs. 
Indian Railways. 

Subject : 	Setting up of Permanent Negotiating Mahin.- 
ery for dealing with disputes between Rail-
way Labour and Railway ,  Mrninistr ation. 

AS you are aware, the Railway Board have had 
under consideration the question of Setting up a permanent 
Negotiating Marthinery for dealing with disputes between 
Railway labour and Railway Administration. After discuss-
ions with labour, it has now been decided that a permanent 
Mhinery as described below should be set up for maintain-
ing contat with labour and resolving disputes and differ-
ences which may arise between them and the Administration. 
These arrangements will come into force with effect from 
1st January, 1952. Your attention is, inthis connection, 
invited to the Press communiques issued by the Railway 
Board on the 10th November, 1951 and the 1st December, 1951 
from which youwill observe that both the All India Railway-
men's Federation and the IndianX National Railway Worker's 
Federation have agreed to the setting up of the Machinery 
as proposed by the Board. 

2, 	 The Machinery is envisaged in 3 tiers : one 
at the Railway level, the recognised unions having acess 
to district/divisional Officers and subsequently to Off i-
cers at the headquarters including the General Manager : 
at the next tier, matters not settled at Railway level will 
be taken up by the respective Federation with the Railway 
Board ; and at the third tier, in cases in which agreement 
is not reached between the Federation and the Railway 
Board and the matters are of sufficient importance, refer-
ence will be made to an adhoc Railway Tribunal composed 
of representative of the Railway Administration and labour 
presided over by a neutral Chairman. 

3. The following detailed procedure is laid down for the 
working of the machinery referred to above z- 

U) 	At the district or divisional, level, the js 
trict or Divisional Officers should meet the 
branches of the recognised unions which may be 
established in the districts or divisions at 
least once in two months and of tener if nece-
ssary. Each workshop will be considered as a 
district. The particular branches which should 

Cont .... 2. 
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meet the District or Divisional. Officer as 
prescribed above should be agreed upon be-
tween the General Manager and the Union, 
The detailed procedure of arr angi ng these 
meetings should be agreed upon with the 
Union, but this should include a provision 
that the branch should supply in Sufficient 
time before the meeting the subjects which 
it proposes to z rise at the meeting with 
memoranda setting out its point or view. 
This would enable the District or Divisional 
Officer to examine the questions and be pre.. 
pared to take part in a useful discussion. 

At the Railway Headquarters, the General 
Manager or the Assistant Deputy General Man a-
ger in charge of staff will meet the Unions 
at least once a quarter and oftener if nece- 
8$ ay. 

All disciplinary matters and subjects like 
promotion, transfer etc, of individual mem-
bers of the Staff which do not involve any 
general principle will be excluded from the 
scope of the discussion at all these levels 
except at the discretion of the Officer con-
cerned, Where, however, Unions have been 
given certain privileges in these matters, 
these will not ordinatily be curtailed, If,in 
an intergrated unit, there is disparity be-
tween the existing privileges in this matter 
and agreement cannot be rehed with the 
Union on a uniform application of Some proce-
dure, the matter should be referred to the 
Railway Board is for further instructions. Pend-
ing the receipt of these instructions, the 
General rules set out above should be followed. 

At the district and Railway levels, subjects 
will conçrjse these which are within the 
powers of the Officers concerned, 

Questions Concerning pay-scale, allowances etc, 
will only be discussed between the Federations 
and the Railway Board and not at lower levels. 

At the Centre, negotiations will be between 
the Railway Board and the two Federations and 
for this purpose, there will be quarterly meet-
ings between the Railway Board and the Feder.. 
at ions. 

When a matter which is raised for discussion  
at the district level is not settled by agree-
ment txk xRtt 	it may be raised at the 
Railway level,f or further negotiation. Simila.. 
ny, a matter not settled at the Railway may 
be ixought up by the Federations to the Railway 
Board for discussion, 

Cont •,. 3. 
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(viii) 	All subjects brought up for discussion at 
the various levels should be disposed of 
as expeditiously as possible. 

(ix) 	If after discussions between the Railway 
Board and the Federations, agreement is 
not reached between the two sides on any 
maters of inortanceS, such matters may be 
referred to an ad-hoc Railway Tribunal 
which will be set up for dealing with them 
at the Centre. This Tribunal will consist 
of an equal number of representatives of 
Railway labour and the Railway ?Aninistra-
tion with a neutral Chairman. The Tribunal 
will be enabled to make such investigations 
as they deem necessary before they give 
their decision. The detailed procedure which 
the Tribunal should adopt for conducting its 
proceeding and submitting its decisions has 
yet been drawn up; this will appropriately 
be dealt with when the Tribunal is set up 
for the first time. 

(x) 	 It would be open to Government to accept, 
reject or modify the decision of the Tribunal 
and where the matters in dispute affect the 
workers under Ministries other than the Rail-
way Ministry, these Ministries will be con-
sulted as to 	s.. 

Whether they have any objection to the dis-
putes being referred to the Railway Tribunal 
or, 

Whether they would like the dispute to be 
referred to an ad-hoc Commission on which 
they will also be A represented. 

(xi) 	On matters which have been settled by agreern- 
ent or in which Government ultimately accept 
the decision of the Tribunal, it will not be 
open to the Federation to raise the same 
issue again for a period of two years. In 
those cases in which Government have rejected 
or modified the decision of the Tribunal, 
the issue may be raised at the end of one 
year. 

4. 	 The Board will be glad if you will take the 
necessary steps to establish this machinery to enable it 
to start functioning from 1.1.1952. They may also be 
advised when the machinery starts to function and be 
supplied with copies of any detailed instructions which 
you may issue. 

Cont .... 4. 
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5. 	 Certain aendments to the disciplinary 
rules have also been agreed upon. A separate cornrauni-
cation will be sent to you in regard to these. 

D.A - Nil 
Sd/- 

R. Srjnjvasan 
Dy.Director Establish-
ment, Railway Board. 

No. F51FE1-22. 	 New Delhi dated 24th Dec.1951, 

Copy forwarded :- 

11 The General Secretary, A.1.R.F/'I.N.R. W.F with 22 
Spare Copies, 

2. The Secretaries, Home, Defence, Lour, W.H.S 
communications, Commerce & Industry and trans... 
post mjnjster-ies, 

for information. 

Sd/ 

• 	 R. Srjnjvsan 
Dy. Director Establish - 
ment, Railway Board. 

230 
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Irregularity in preparation of seniority 
list of Engine Cleaners in the Lumding 
Division. 

POINTS RAISED BY NFRMLJ ; 

Gross irregularities occured inprepaxation 
of seniority list aS above. 

The matter was put in the Divisional PNM vhe 
agenda item - 17 of the 36th Wrly, Divisional PN4 held 
between this Union and L!4G Divisional Administration. 
The matter was reviewed in the 37th Orly. PNM held on 
23/24-3-93 and the Administration admitted of the irre-
gularities and assured that a letter of corrigendum 
would be sent to this Union and with this the item was 
closed. 

But no such letter either was issued or the 
senior ity was car rected. 

The list of the cas(:-: ,  in respect of two group 
of substitutes. Engine Cleaners recruited in LMG Divi-
sion in respect of whom anomalies in seniority crept up 
are detailed below :- 

1. Sponsored by Asstt.Emp-
loyment xchange Off icer/ 
Karim9arlj vide letter No. 
MXN/38/75/1718_34 dtd, 
13.04,75. 

z 2. Tested by LF/BPB on 
17-4-75. 

: 3. Appointed as Substitute 
at BP3 Loco Shed vide DS 
(P)/LM's letter No. E/ 
227/1/LM Dated 16.575 

1) Sri Dulal Ch. Poddar 

- 	 2) Sri Haren Kr. Dutta 

Sri TDan Kanti Dey 

Sri Kajal Ch. Roy & 
others. 

: 4. Joined at BPB as Sub-
Engine Cleaner on 17.5,75. 

; 5. Temporary status granted 
on 17.4975. 

6. Medical fitness on 18-1-774 

4 /L& 	 Cont ... 2. 

i* 	Lll/d7 (Ati,,1, 

	4 

I: 



Annx-?V2.Con 5 

Group - 2. 

1) Sri P.B. Rakshit 

 Sri aathiridra Kr. lJeb 

 Sri Kanchan Ch. Paul 

 Sri P.M. Deb Barrnan 

 Sri J. Deb Barrnan 

 Sri Sushen Das 

 Sri R. Marak 

 Sri Bibaran Biswas & 
Others. *0 

0 

Directed by Employment 
xchange in October'75. 

Tested on 18.9.75 
S 

3. Medical fitness on 27,9.78 

*0 *0 

0 

*0 

*0 

0 

It is to be mentioned here that Group -1 was 
given lower position in the seniority list whereas the 

oup - 2 was recruited later on but given higher posi-
tion thus a gross irregularities committed by the LMG 
Division in maintenance of seniority position of Engine 
Cleaners. 

It is quite natural that future promotions dep-
ending upon such an incorrect, seniority would further 
a.ggr avate the case. 

Union demands that the seniority would havo to 
be corrected by showing Engine Cleaners under Gr.I with 
higher position than Group -2. In this connection 1  kindly 
refer this Union's letter No. MIJ/C/BPB/95 dated 31.1.95 
addr3ssed to General Manager/p, N.F. Raiway, Maligaon. 

MQ*m Guat; 

=u 
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NCRTHEAST FRONTIER RAILWAY 

Office of the 
General Manager(P) 
Malign, Guwahati-il. 

Na. E/301/3/74(U)'. 	 Dated - 31.10.95. 

To, 
CE, CME, COM, F.A& C.A.0, CCM, SDGM, 
CE/CON, CEE, CSTE, COS, CZfl, CSO, Dy. 
CPO/G, tRMS/KIR, APDJ, LMG & T$K, Dy. 
C4/Br/Line/MW, Dy.CME/DB, SPO/W, 
SPO/E&PC, SPO/IQ, 
SP0/M, SPO/T, SPO/RP, ?PQ/G&S, W0/Engg, 
JP0/Comml., P0/M, APO/Med. ?P0/QHY. 

Sub : Minutes of 75th Qrly, PNM Meeting held 
between N.F. Railway Administration and 
N.F. Railway Mazdoor Union at Hd.Qrs. 
level on 14.9.95 and 15.9.95. 

A copy of the minutes of 75th Qrly, PNM 
Meeting is enclosed herewith. 

SBTION 'A' 	IN'IR0DUCTCY 

SBrION 'B' - FRESH ITE4S 

SXTION 'C' 	REVIEW ITEMS 

Followup action against each of the items in-
cluding the items on Introductory Speech pertaining to 
your department may be taken .up expeditiously and comple-
tion/latest progressive report must be advised to the 
undersigned on or bore 17.11.95 So that GM can be appri-
sed of the position. 

The target dates as laid down above may be 
strictly adhered to. 

PLEASE NC1E THAT TRIPLICATE COPY OF ALL THE 
CIRCULAR/REF ERECE H ADE MEMORANLIJM/OFF ICE 
ORDERS/LrTER5 ISSUED ETC • I&ICH HAVE BEEN 
R'ERRED TO IN THE REMARKS MUST INVARIAY3LE 
BE ENCLOSED ALONG WITH THE TRIPLICATE COPIES 
OF THE REMARKS. 

Each PHOD will ensure that an Officer of at-
least a junior Administrative Grade (JN3) is nominated 
from his department to co-ordinate the follow up action 
and submission of detailed remarks by the target date, 

DA 

10 

/ 

( d*. 
' 

HINDI VERSION WILL FOLLOW. 

Sd/- 
( 	 ) As above, 	 B. N. SEN 

 Officer/Union 
- 	 for General Manager(P),MLG, 

27.10,95. 
Cont ... 29 
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4. 	74/4 Irregularity in prepation of seniority 
list of Engine Cleaners in the Lumditg Divn. 

It was explained to the Union that this be-
ing a seniority issue having been fixed on 
cepted norms, it cannot be re-opened at 

present. The Union however, mentioned that 
responsibility may be fixed by the divisions 
£ or having recruited certain staff from the 
Employment Exchange as substitutes, whereas 
normally they should have been rruited as 
regulz group 'D' staff. This matter would 
be sepately dealt. LMG division would 
examine whether any Specif IC responsibility 
can be fixed in this case. 

FIN?LISED 

c3u.Ei it .'3I 	I 
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N.F.Rly. 

No E1227/1/LN. 	 Dated 16/5/5. 

To 
Shr I Dulal C handr a poddar 
do Sri Parirnal Poddar 
East Bazar, Katimganj. 

In terms of selection held for appointment of XxC 
substitutes you are hereby directed. to contact xxx 
LoCo .oroman/BadarpuX' Immediately ,  for further Instruction 
regarding appointment of substitute as and when necoscary 
If you donot report to LF/BPB within seven dads  of the 
receipt of,  this letter, your name will be scored out 
from the panel. 

Sd/ - 
for DS(p)/ N. d,Rly 

Lumding. 

'I..'.. 

U 
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1 	 ANNEXURZ — /5.  

STATEMT SHOWING THE DATE OF APPOINTMENT OF THE 
RESPONDENT MO. 6 TO 60. 

Respondent No. Name of the Respondent Date of App- 
____________  ointment. 

6, Shri Mad an Chandra Deka Raja 21-09-78 

7;. Shr i Sambhu Kumar Dey 06-08-78 

• Shri C.L. Kahar 18-09-78 

Shri Narayan Chandra Dey 19-09-78 

10, Shri Aruri Chandra Bora(II) 21-09-78 

 Shri Loknath Das (Sc) 23-09-78 

 Shri Solap Chandra 	ora 01-11-78 

 Shri Subhash Chandra Deb 08-09-78 

 Shri prasanta Kumar Roy . 08-09-78 

150 Shri Nepal Chandra Dey 28-10-78 

16, Shri Prabin Chandra Das(SC) 30-12-78 

 Shri Pradip 	Kumar Chakraborty 30-12-78 

. Shri Sontosh Kumar Das 30-12-78 

 Shri Nibaran Chandra BiSwas 20-10-78 

 Shri R.K. Saikia 02-01-79 

 Shri Guna Khi Rain BUrUa. 02-01-79 

 Shri Narandra Math Bora 08-01-79 

 Shri Pradip Chandra Barua 09-01-78 

 Shri Nandeswar Bora 19-01-79 

 Shri Poritosh Chandra Das 13-06-79 

 Shri Holi Rain Hazarika(SC) 29-06-79 

 Shri Guna Rain Das 29-0679 

. Shri Sabeswar Barua(SC) 30-08-79 

29.. Shri C.R. Rajbongshj 17-10-76 

 Shri D.C. Khound 30-09-76 

 Shri Girish Chandra, Das(SC) 16-11-76 

32. Shri Tapan Kurnar Mazurnder 06-08-78 

Cont 
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Respondent No. 	Name of the Respondent. 	Date of App- 
__________________ ointment. 

 Shri W.D. Costa 09r1..76 

 Shri Sachindra Manda]. 05-04-78 

 Shri I3abul Chandra Das 12-04-68 

36 0  •Shrj Ashok Kumar Sarkar(I) 14-09-78 

 Shri Pradip Sengupta 15-09-78 

 Shri Gopal Chandra Deb 15-09-78 

 Shri Shyarn Raj Muchi($C) 16-09-78 

 Shri Surat Kumar Das 18-09-78 

 Shri Sushen Das (SC) 20-0978 

 Shri Arnaresh Chandra Das($C) 21-09-78 

 Shri Jiten Deb Barrnan 06-06.-79 

 Shri Arun Kurnar Nath 29-10-78 

 Shri Sukumar Chandra Dey 17-10-76 

46 0  Shri Rabindra Chandra Das(SC) 25-09-78 

47. Shrj Kanchan Chandra Paul 05-01-79 

48 0  Shri Pramode Chandra Chakrab- 05-01-79 
arty 

49. Shri Apurha Kumar Deb 05-01-79 

50, Shrj Kanchj La]. DaS 07-01-79 

 Shri Kamala Kurnar Singh 14-02-79 

 Shri M.C. Deb Barman 09-06-79 

 Shri Rabincira Marak 24-06-79 

54, Shrj 1(ollol Deb Baman 28-06-79 

 Shri.p.N. Deb Barman 30-06-79 

 Shri Harari Sakja 20-09-78 

57, Shrj Santj Ram Bora 29-05-79 

58. Shri Ati Ram Boro (ST) 29-05-79 

59 0  Shtj Rup Kumar Das 20,01-79 

60. Shrj Golam Sangma 23-06-79 

xcxxx 
P. 
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Pandu dated 25.10.79. 

To, 
All Heads of Departments, 
All DRJMS, DAOs, WAO/DBRT & NBQ I  DVS/rSK 
All DiStt, & ASStt. Officers of 
non_diviSioflaliSed Officer, 
General Secretary, NFRMU/PNO with 40 spare copies 
General Secretary, NFRMU/PNO with 35 spare CopieS. 

Sub : Determination of date of appointment 
of substitutes to be recorded, in 
service records. 

A copy of Railway Board's letter No.E(NG)II/ 
77/SB/38 dated 19.09,79 on the subject mentioned above, is 
'forwarded for information and guidance. 

Sd/-. 

for CHIEF PER.SCNNEL 0FF'ICE 

(Rly.Boards letter No.(NG)II/77/SB/38 dt. 19.9.79) 

Sub : Deterrninatiot of date of appointment 
of substitutes to be recorded in 
Service records. 

Reference Ministry of Railway's letter of ' 
even number dated 13.1.1978 and your replies thereto. Mini 
stry of Railways have carefully considered the matter and 
have decided that the date of appointment of a substitute 
to be recorded in the Service Book against the column' date 

Il'of appointment, should be date on which he attains terror-
ary status if the same is followed by his regular absorp-
tion otherwise, it should be the date on which he is regul-
arly appointed/absorbed. This applies to substitute teacher ,  
also who attain temporary status after a continuous servid 
of threemonths only. 

2. Receipt of this letter may be acknowledge 

(This disposes of Eastern Railway's letter N,o.E-
633/0/11/A dated 2.9.1977) 

jit1C4 

ut_ 



Length of Service Remarks. 

Y D M 

8 9 10 11-- 

09 - 19 Promoted to 
Shunter. 

08 09 12 -do- 

08 09 27 -do- 

o8 09 3 - do - 

-3' -- 	 An2ex.ur - - A /7 
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9 
Extract of seniority list as on 1.4.93 Unit LMG MeCh.DiViSio-i. Categoty - 1st F/man/DZD,C1assjfjcatjon :-
Selection, Scale Rs. 950-1500/- Criterion - Length of Non-fortuitous service in the grade 1  

• 	- 	Si. Name 
No. 

1 	 2 

2. Shri M.C. Dekaraja (ST) 

41 • S hr i T ap an Kr. N azu md er 

42. Shri Sambhu Kr • Dey 

63. Shri W.D. Costa 

88.- Shri Sachiridra Mandal 

------ 

Shri Bibhash Ch. DaS 

Shri Ashok Kr.. Sarkar(I) 

Shri Pradip Sengupta 

Y'95, Shr i Gopal Ch. Deb 

96. Shri Shyam Raj Muchi(SC) 

Station Date of Date of Date of Conf 
birth apptt. promot- Of fg. 

ionbo 
the grade  

3 4 5 6 7 

LIqG 31.03.51 21.09.78 12.03.84 Confd, 

BPB 30,08.53 06,08.78 19.06.84 

LMG 02.01.54 06.08.78 04.06.84 it 

0 

BPB 	30.11.53 09.12.76 	28,06.84 
	m 

BP 13 	28.08.48 05.04.78 	19,06.84 
	

LII 

BPB 22.03.56 08.09.78 03.07.84 

LNG 04.03.55 14.09.78 18.07.84 

BPB 01.12.56 15.09.78 03.07.84 

BPB 28.02.57 15.09.78 03.07.84 

BPB 10,10.54 16.09.78 04.07.84 

08 	09 	12 - do - 

Remove from 
8cr viqe. 

- co - 

Promoted to 
Shunter. 

- do - 

- do - 

Cont .... p/2. 
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97. Shrj Surat Kr. Das(SC) 

 Shri C.L. Kahar 

 Shri Narayari Ch. Dey 

 Shri Haren Saikia 

 Shtj Sushen Das(SC) 

 Shri Arun Ch. Bora(II) 

 Shri knaresh Ch. Das(SC) 

 Shri Loknath flas(SC) 

 Shri Santi Ram Boro(ST) 

106, Shri Ati Ram Bero(ST) 

107. Shri Jiteri Deb Barman(ST) 

109. Shri Nibaran Ch. Biswas($C) 

110, Shri Arun Kr, Nath 

111. Shri Golap Ch, Bora 

121. Shri Sukumar Ch. Dey 

 Shri Prasarita Kr. Roy 

 Shri Rabiridra Ch. DaS(SC) 

 Shri Nepal Ch. Dey 

 Shri Prin Ch. Das(SC) 

 
Shri Pradip Kr.Chakraborty 

Guwc, - 

BPB 11.01.55 18.09,78 06.07.84 Confd. 08 08 25 Promoted to 
S hunter 

LMG 01.12.57 18.09.78 18.07.84 It. 08 08 13 - do - 

L143 10,05.58 19,09.78 23.07.84 08 08 08 - do - 

NGC 31.12.53 20.09.78 20.08.84 08 07 11 - 

BPB 14.05.68 20.09.78 06.07.84 08 08 25 - 

LMG 28.02,54 21.09.78 18.07.84 08 08 13 - 

BPB 22.10.57 21.09.78 06,07,84 U  08 08 25 - 

LMG 29.12.52 23.09.78 18.07.84 08 08 13 - 

NGC 31,12,53 29.05.79 18.07.84 08 08 13 - 

NO3 31.05.57 29.05.79 25.01.86 07 02 06 - 

BPI3 31,12.57 06.06.79 10.07.84 08 08 21 - 

i.MG 14.07.53 20.10.78 26,03.85 It  08 - 05 - 

BPB 11.08.54 29.10.78 23.03.85 08 - 08 

LMG 01.09.52 01.11.78 19.03.85 08 - 12 - 

E3PB 04.11,47 17.10.76 23.03.85 08 - 08 - 

LMG 06.02.56 08,09,78 19.03.85 08 - 12 - 

BPB 05.10.58 25.09.78 24.12.85 07 03 07 - 

LMG 23.11.50 28.10.78 20.04.85 07 11 11 - 

kM.. 3.1.12.51 30.12.78 0i.04.85 08 - - - 

NGC 01.03.53 30.12678 07.04.85 07 11 24 - 

Cont ,.. P/3. 
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Y D M 

1 2 3 4 5 '6 7 8 9 10  

129. Shri Saritosh Kr.. Das 	- L4G 26,07.54 30.12.78 01.04.85 Confd. 08 - - 	 - 

130. Shri R.K. Saikia(SC) LMG 31.12.54 02.01.79 04.01.86 it 07 02 27 	- 

131. Shri Guna Khi Ram Barua LIM3 01.11.55 02.01.79 21.03.85 11  08 - 10 	- 

132. Shri Carichan Ch. Paul BPB 30,03.50 05,01.79 24.03.85 H  08 - 07 	- 

133. Shri Promode Ch. Chakraborty BPa 30.06.54 05.01.79 23.03.85 U  08 - 08 	- 

134. Shri Apurba Kr, Deb BPE 01.12.55 05.01.79 23.03.85 H  08 - 08 

135. Shri Kanchi la]. Das BPB 15.03.50 07.01.79 07 .04.85 07 11 24 	- 

136. Shi Narendra Nath Bora LMG 31.03.50 08.01.79 10.04.85 U  07 11 21 	- 

137. Sbrj Pradip Ch. Barua LMG 01.03.59 09,01.79 07.04.85 07 11 24 	- 

138. Shxi Nandeswar Bora LMG 11.12.50 19.01.79 23.03.85 08 - 08 	- 

1139. Shri Rup Kr. Das(SC) LMG 01.01.52 20.01.79 21.01.79 08 - 10 	- 

140. $hri Kamala Kr. Singha BPB 16,02.63 14.02.79 27.03.85 08 - 04 	- 

 Shri M.C. Deb Barman(ST) BPB 20.02.54 09.06.79 01.04.85 08 - - 	 - 

 Shri Par itoSh Dh. Das LMG 01.01.53 13.06.79 04.04.85 07 11 27 	- 

144..Shri Golarn SangaST) NGO 08.10.56 23.06.79 01.04.85 08 - - 	 - 

 Shrj Rabiridra Marak(ST) BPB 09.10.58 24.06.79 07.04.85 07 11 24 	- 

 Shri Kallal Deb Barman(ST) BPB 27.10.54 28.06.79 17.04.85 U  07 11 14 	- 

 Shri Holi Rain Hazarika(SC) LMG 01.01.52 29.06,79 15.12.85 H  07 03 16 

148, Shrj Qina Rain Das(SC) LMG 01.09.56 29.06.79 09.04.85 07 11 22 	- 	- 

149. Shri P.N. Deb Barman(ST) BPB 16.10.53 30.06.79 1°1.04.85 07 11 20 	- 

Cont ... P/4, 

Duffa. (Atocate) 
M119i, uwaaU78.1C1 



4/ 
	

1 	 . 4 . 

	
) - 4/7 

Y D M 

1 2 3 4 5 6 7 8 9 10 	11 

158. $hri Sabeswar Barua($C) LMG 01.03.55 30.08.79 08.02.86 Confd. 07 01 23 	- * 

177. Shri C.R. Rajbongshi LNn 01.01.53 17.10.76 05.03,86 07 - 26 	- 

186. Shrj. D.C. Khouna LMG 1.09.54 30.09.76 15.12.86 " 06 03 16 	- 

192. Shri Haran Kr. Dutta JBPB 28,05.55 01.07.76 O4.o6.86 06 09 27 	- 

193. Shri Gjrjsh Ch. Das(SC) LMG 31.12.55 16.11,76 19.05.86 06 10 12 	- 

195. Shri H.C. Kh3und LuG 01.01.55 15.06.76 28.05.86 06 10 03 	- 
196. Shri Dilip IZr. Das(SC) BPB 30.06.54 17.05.76 06.06.86 06 09 25 	 - 

197. ShriCKajaI Ch. Roy .BPB 28.09.54 17,05.76 10.06.86 06 09 21 	- 

198. Shri Tapan Kr. fley BPB 27.12.53 17.05.76 18.06.86 06 09 13 

210. Shri Dulal Ch. Podder(SC) BP]3 12.09.53 17.05.76 21.11.84 08 04 10 	 - 

531. Shri Partha Sarathi Bhatta- LMG 18.12.58 22.11.84 10.02,93 - 01 21 	- 
char joe. 

Pt/U 1b.4 Sd/- 

D .R 	/LMG. 
Cont 
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Copy forwarded to 	

Al

:- 

:5: 

No./255/JM. Dtd S LM 	1 1193. 

 LF/LMG I  BPB & BGC.S/copies are enclosed for publication anong the staff concerned. 

 G.S. N.F.RLY/PNO & N.F.RLY/PNO with the extra copies. 

N.B. Any representation against the seniority position must be submitted within one month from 
the date of its publication, No representation will be entertained after the target date. 

4TLc 
	

for D.R.M(P)/L4V10. 

Dated - 11,11.93, 

R 	(Advccat) 
cu7o . 

S 
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I1AICENTRAL AD#TINISTRATIVE TRIBUNAL 

GUWAHAJTCH : GU'1AHATI 

No, 164/96 
I 

Shri D.C. 1oddar 

—Vs.- 

Union of India & Ors. 

In the matter of :- 

Written Statement on 

behalf of the Respondents 

No.1, 2, 3 & 4. 

The Respondent Nos e  1, 2, 3 & 4 

most respectfully beg to state as under :- 

].. 	 That the application flied by the 

atplicants is barred by limItation and should be 

dismissed in the threshold on that count alone. 

In reply to the staternts made in paragraph 3.1, 

3.2 1  3.3, 3.4, 3.5 and 3.6 it is stated that the 

Railay Administration helds discussion with the 

Th 	recognised unions with a view to fulfil the )J 
reasonable requirements of the enmloyees 

(v), 
v

, . \ 1 
a 



rcDcj 

V. 	
V 

—2— 	 V  

represented by the Unions within the frame work 

of,  rules. There are at i,re sent two such recognised 	$ 1 
unions one is Northeast Frontier Railway Nazdoor 

UnIon and the other Northeast Frontier Railway 	 IN 

Employees' Union. During the discussions with 

the Northeast Frontier RailwayMazdoor Union 

nothing emerged showing any right of the atplicant 

in favour of improving their seniority. These 

I  discussions and meetings with iJions cannot be 

a ground to save lImitation under law. The 

seniority claim by the applicant is from 

After this date long period has elapsed and things 

which have settled for longtime cannot be unsettled. 

V 	2. 	That in reply tara 4.4 and 4.5 it is 

stated that the applicants were aipointed as 

Substitutes, and their recruitment was made locally 

and they were not sponsored by any Eirioyment Exchange. 
V 	

That jfl  reply to paragraph 4.6 1  4.7, 4.8 and 4.9. it 

is stated that the applicants were initially appointed 

as Substitutes and they were given temDorBry status 

with effect from l7.9.6 and they got the benefits 

admissible as a result of getting temporary status. 
V 

V 	Other recrujtrients were made as usual In those Deriods 

that 1SV1975 onwards. As already stated the applicants 

were not sonsored by any Employment Exchangec However 

as the Railway Authorities recruited them locally, 

their case was duly considered and they were given 

temporary status bepeuits as extlaned above and 

. . . .3/- 
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subsequently they have been given all. the benefits 

of,  service as per rules. It is stated that substitutesj 

wouldbe absorbed as regular emDloyees only after V 

a process of screening and 	they will get the $ 
senIority after the 	approval as a result of the 

Screening/8election Board • The Railway Board under I 
their letter 1%To.E/NG/II/77/5B/38 dated 16.6.81 ha , Lj 
Co4yvr Lk 

that the seniority of Substitutes is to be 

countep from the date of regular atpolntment after 

approval of the Screenthg/Section Board. The seniority 

of the applicants have been correctly fixed and 

they have not been denied any rightful claim and 

there has not been violation of any rule and there 

has not been any depr1vation of any right. 

A copy of the Railway Board 's letter 

dated 16.8.81 is enclosed as Aririexure—I. 

x-'- 	 - 

3. 	That in :eply to the statements made in 

V 	paragraDhs 4.10, 4.11, 4.12, 4.13  and 4.14 it is 

stated that the applicants were aproved as Engine 

C1ey4hers under Divisional Railway Manager(P), 

Lunding's letter No.E/20I(C) dated 17.2.81 

on the basis of their options in terms of DivisIonal 

Railway Nanager(P), Lumding's letter No.E/2OI(C) 
V 	

V 

dated 8.2.80 specifying the conditions theirth 

The applicants have onted accetting the Item No.4 

of the said letter dated 8.2.80. Moreover invIew 

of the Railway Board's letter dated 16.6,81 the 

applicants cannot claim seniority for the period 

. . . . . 4/- 
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before their regular aiproval by the Screening! 

Selection Board,  

40 	That in reply to the statements made in 

paragraphs 5.1 to 5.5 as ground it istated that 

these are not valid grounds and these grounds 

have no supTort of iw. These grounds cannot 

helD the applicants for the reasons explained 

• 	in the paragraphs 1 to 4 above. 

5. 	That in the facts and circumstances 

explaind above the application deserves to be 

dsmissed with costs. 

VE R I F I C A T I 0 N 

I, Shri  

aged about ..7. . 	years by occupation Railway 

service working as iputy eftf Personnel Officer, 
• 	Northeast Frontier Railway do hereby verify that 

the statements made in paragraphs 1, 2 1  3 1  4 and 5 

are true to my knowledge. 

I sign this verification on this, . 

day of March, 1997. 

• 	 •, 	 - 	 ; -'---- 

DIVISIoNAL PERSONNEL OFFICER 
• 	 NORThEAST FRONTIER RAILWAY :IiDMDING' 
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(LiUIy 	IIrd) 

	

k ;h-i iu UL. 1ii 	-6'I qfll 

	

New I), I/ui! jHflJ! 4fu'1 I, 	iI 

	

III 	 • 

Uo°.F. (HG )II7 1 /SB/38 	 I  

41 Ll!'I 

The General I1inrtjor 
N.F. Raj1Y 	 rTI(P ('P H 

\.! 	
'flt,I 

tI 	' 	 • 
I 

I 
ub 1)e tcrniitiOfl Of dtte of uppO t fl tfl1I I of 

aub(3titUteo to he reoorded iii nuruii' ruourdli. 

- Reference oorreBpOflclefloe reeting with Jh. Btrr?II 

	

.O.No .E/41/5(o) P . 	dated 1 5/1G.51i1 on  

The preeumptiofl made In your iiilsY 'n let icr No 1  

E/41/5(c) P.11 dttod 1 • 	thrt the eonii ority of oulutl Lu Inn 

be counted fromthe 	e of 
by the 8creer1r! Colnlnittëe electloU llonrtL n hrnby 
c1tf9iad. 	

1.JL) 

DA Nil 
( if .11 	iViTci II'!' 

by 

) 
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N r RPILWFY. 	 - - 

Office of the 
Chief Pronnel Officer, 

Cauhati-11. 
RE&T/T 2 ____ 

	

fl T). 	 Dated the g51.kSept t Bl 

jo 	. 
!kll Heads of D.epartrnehts. 	. 	 . 	 .: 
r-1i un • 
A 1J fl P S  

<N, 	PiU Di5tt 	Ps,t 0 rrcr:s of 
NI-DV1 	 (Jf'Ciroo. 

L 	T ho (sr' nI 	' V / N F R'I 1 	w J t h 4 0 spare cop iou. 
Tho 	ni . 	' 	Li, 	C u ith 35 spare copleb. 

S 	b:Dotermi.nationof dte of appoirtment 
c 	ihtijtes- to 5e recorded in srvice 

	

. 	rcords.  

On a relerence made. to Lhe.Railuay Board on'the -abovEi • -
sub ject, Rrard vido their letter No.E(C)II/77/SB/38 dated 

• 	.16-6-81 halic. decided that th seniority of' substitutes is .  

to be ('CL n'- 'd Irm the date of regular arpointment  after 

approvl by thd Scroning Committee /. Se1ecti, Bárd. 

	

•-- 	}i. --  
H 

For. Chief \ ersonnel Officer. I 

0 

F1 
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0.W6Oi/4/ZV/M 	 Mtng, dtd. t 

• 	
*• 	 •. 

. 
• 	To 	

1. 	 • 	 • 	
.4 

• 	,.. 	 The GCflVQ1T 	
• 	 . 

• '• 	 Ma400 Ut4XUJndthg. 

Do 

F 

C-, or  

b$ Iti N0029 of Review )eetin47e9u1m 
fiXLdiC1 	aiiy of a<YeQd substituted 

• 	
•• 	 ? B'B 	od' 

On S=tiny of pemu% 	son ttbenøii 

• ." 	• abown by e )zpor Utrn hgvc not been øpannore4  by tiy )uLOi*t 
ch1e id they were locally re'uitod d ub9cit).7 eae&ied ad 

their eenirity liaii been g5.vw fr oia tbe date of aar ee.ing as per c 

tontrule.he case 
above as the ti# involved were øponWOd by lrmOn zge. 

the above, question of 1 
enio.'1ty of ae tff mentioned 5.n the thuue agenda doee not iae. 

gp  

.,• 	• 4 

tLI.i Youra fea.thfully, 
............. 

I 

4 

c• ,i•: 
4 ;•• 

• 1. •  
• 	• 	• 	• 	• 	. 
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'.; /' 
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• 	 • 	. 	
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•,. 	;• 	• 
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• 	...,•. 	•• 	•,. 	• 	
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Ad 
• 	N.PJLY. 

s office/Lumding. 

LQ t i c e. 

Applications are invited from the regular unskilled class-IV 
staff including the approved substitutes employed in Locoshed 
who are interested to have their avenue of promotion to 
ruiming side. They will first be posted as Engine Cleaner 
subject to the conditions that - 

They are upto the ago of 30 years relatb1e upto 
35 years in the case of persons belong to Sc/ST 
conmunity. 

They are found suitable for the post and pass 
M/E in class A/One. 

They must have educational qualification upto 
Class V standard. 

They will rank junior to all existing Engine 
cleaner on roil. 

Applications are reixed to be submitted through 
respective shod incharges on or before 15.2.80. 

This should be given wide pablicity amongst the staff. 
No applications from unapproved substitutes will be 
entertained. 

Sci/- 
for DI(P)/Lumding. 

No.E/202-1(C) Dt. 8/2/1980. 

Copy to: Ia/IIG, NGC & BFB 9  AI/oPK & HJO, 
She dman I/0-PNO for infoxiiat ion and wide 
publication. Applications received should 
be forwarded in a lot to reach this office 
latest by 20.2.80 certain. In case no app-
lication is received, shed incharges will 
send such information on eXpIx7 of Notice 
period. 

Spares copies axe enclosed for publication. 

Sd!- 
for DIM  

S 
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iLle. a 11wav. 	 - 
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LwLu1ri,ut/- 13-2.b1i 

.Int respófle to tte otificatiofl issueu vie 40.h02-1() uatCc 
.. . , h.2.80 the 611ow1fla 	having oeen iouU 4t8o1° or 

'. 	
post o f, .ng1nO cleaners ar y hereoy postX1 as r.Lb o e1entr or 

	

.. . .; .teir .exjstin.pay.aflci sc1e ariU postLC . 	the • st3iofls noteu 

. : 	• 	. gainst.eaclThe±r.. eniox1ty in tri3 now unit. will count from 
tha.aate orissue.o.:tiiisorur.bUt tri.r.,intefse seniority will 
e.uiaittainedPo5,tiflg o1'./Nos.8,9 &lO ari subjct 

'pss1ng M.i.1n class /Oie. 
s/.4:,7 ;4g.&..5Q will De .relased only whèn•thy. are rplacect 

, .b.y..S/cle'ners..to'be u recte by eicl up,ar.tnt, .ut tn i.r 
sniorit as /c1aner will count1rotd tfl. utt' 01 	of this 

). 

• S/No.:' Naw- 	 s1.&tatiAx.;; btn.of 
K S 

Lk 
, 	 t 	 ' 

Sri ,N 	an.atiti 	y;t 	 • 

, 2. u  B.0 ,Hrjb1_Js(C) 
. 	swmii 4F j.s(bC) 

, 	40 " aniKBRsIorbC) ' 

5. 	Bneswa 	iat1tacerjtie '/rha1/4 iPi.t.j t 
6.. " 4onalui)' Mn&reO 	fl3l'L1G 	v 

'" xtnj1t ir .i aul 	' U 	"11 

4bul L(0I 	 o4ortei./i3 

	

. : 1bibUr ahwui.: 	i3j,  ' 
O." Sukurnr C.iy 

	

U'rfj1fl ir;'r(ht 	. 	 ,L1G - 	' 
'12. 11 	anudin 	,, 	 4 	

U 	
•,• 	 LiU' . 	 I 

3• 11  ap'an 	 ffri ''  
8bh'i1  
ehalura ..n.jas(C) .' 

V 	
Q•4 	

l•). 

I.. 	
L ,  C31J. ian/L1.L' • 	 - 

. 	•:  17. 11, ,iia 	Ch.us(Q).i1l'/'i3. 	 'I 

'15.': .Nep 1t Ch.1' 	B/c-l/14G 

• 	l9.;" ,pLin Ch.lFis(bC) 	, 	hc1/Lti 
\ 20." Pr 	1p.Lr.Ch"1krt3brtY II 	•  

21." ;8antsh tr.uas 	 " ;.:!'.1 h- 	'LM4 
• 	'?2." jam1 Kan 	SaikciaSC). .Barr/Li'i .. /-'• 	" 

	

13rtc 	 • 	' Cl/h 
• y , 4 	Knchth La)jtul . 	•. 	l/y' . 

p. xc1Ch,Chakr3b6rty". 
" .' 	ptwbaueb 	 'I 

27. 	Bisrinu 	111bi1k3 	• 	JM . 	 • 
.." 	ancrii1.il 	s 	• 	• 	•1-IO 	y1iJO 	- 

	

"NrenUr Nath J0r 	 Liiu 

-: 	30.!' 	raui.Ch.i3U'U, 	 - 	 • Ll4i • 	.-. 
3i.!t .., N n 1 eswa r ..ara 	•" 	 •.' 

•.2\ 	up i1nta 	s(SG)• " 	c. 	 - 
•3". 	ralaKh.bir1n  

; ;, 	•34." -binuri Nth (ur(SC) 
biflti rti, i30i0(b'i) 
4t1 qwioLo(3X) 	• 	 . 1 ,4 

• 	•. 	 • 	 • 	. 	. 
- 	. 	• 	 . 	' 	- 

• 	• 	 .• 	• 	.• 	4 

-• 	 •. 	• 

I 	 • 	 . 
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(J'1' Kh/jj 	BiE 	Own r qoS  
28. 	.Brin 	-U 	

.. 	 •Jt 	 • 
• 	39. 	

Ch.Das 	. 	
-, .. Ga Snga, 

, 	( s) '1ç/HJQ 

4. 	

Mark (ST) 	
. o 	euet, 

• 	
42 Ka1 Deb Barrnan (ST) 	Kh/Bp 

	

43. HalI 	Haz 	(Sc) 	KWLNG LM 

	

Guns 	
4'(sc) 	

U •' 	45 P.1 	sar ncT) . Nriy1 	
.: 	ii 	 •

if 

• 	•- 47. 4 rjw (SC) 	
. 	s/c1 nC/LMG L1G 48. Liy (sc) 	 . 	. 	. 

• 	
49 Praneswr M1kar (Sc) 	 •

. 11 
50. 	

Ch.M1kr(SC) 
 

Im  
...

•• 	. .•.• 
4 	,. 	. 	• 	 i! 	

•, 	• 	. . 	
)(LMG1 C 	• 	 . 	 * 

I  

No.E/2o2(c) 	
132• 

Cp to F/LMG',GcB 	LF/Cpj, 	
for lnior 	Ion nd 

flCessary 	Ct10 	. 	 . .• 	

,• 	.. 

• :- 	
• 	 CC ernQd 

(tUg O /LMG 	 h Shedh ges 	• 4 

	

.•, 	 . 	 •. 	

. 	 . P.BIl1(Mech) & 0S(r) a t Office l*\M$/LMQH0 wll1pj 	direc 	
Sn1trCian 

to r0 	
to 4LFp He wij 	

direct OfleS/Cleane to 
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. 	In 	 offibo 	 ctod13...Ol tbo 	:.1otn 

. . 	. 	cnm;:ninc ti'f h&ir)g boon fuIT1 utb1c.r the pDSt.:)f 'ir.o C1unor 'o 

EflgC1UCtnOr on their oxit±r. py ar uc.o ttho ntatins .  

nitod aaiflst each. Posting ol' S/N32 is subcct to pi . -1 1 . in 014c0 

- - - 

Vonze - 

SL 	 .DO±g  

;- 

1.Sri Sobes 	u 

	

Bra(SC) 	j1CPK. 	I 	 — 

2.' 	SUbh j D5(SC), 	d3 	tIJo 	B1i3, , Owii'reauOst. 

3A1' 	Kti'P1dor 	•, 	 B. 	• 	iPi3 

'1. 	Naritu Biko 	 H 	 13F13. 	- 

It
,

5 	Ii P.N .HazrikcL. 	 0PK 	02K. 

6, 	1 	Nibaran Ch.DOY. 	 B, 

'7. 	" J'a2uJ.la Haz'ikao 	 CJ'K. 	cPK. 

8i lt  fl Jup ?s Hir(P.  

9, 	U' 	v1.K,Debath. 	 U 	NGC 1 	NOC. 	
p 

.-A.C.Rjb3rgsh. 	I 	 NGC 
L 	S •B .Chcida. 	 I lt, 	43'Q, 	 I 

:L2. " 	Bhus 	Ch,$/4 ifra($Q). 	TI 	- CK, 	'icJc. 

13 • "A.M.Dowarl, 	 IT 	 CPK. 	CPK. 

	

kc,r La]. t1har. 	 II B R3 	BIB. 

• 	1.5. " 	Jdul SJ.nu  

1.6. ' 	Pradip Kr.flub 	 B/Faic.]/ IAYJG  

• ' 	1.7. t 	Lak1øwar 3ra. 	- 	L1G  

hoJa'(a.th $o.hao' ' 	Ch1ino/LVG.  

- 	190 	' S.T'.bingha R Y. ' 	3 	1a1asi/LZ.  

2O. 	uko,' Ncuxr.i. 	" 	'c1c'- 	I2Q  

21. " 	Kriakshya Lx'.y. 	 '4 

22 	/ bdul 	 ii y ?'tor/!33.! 
 

23. 	ninik La] alt 	r13' 	HJO. ' 	 - 

246 	" iarij it 1(i i \th ? 	 -i 	/r'B, 	B3. 	- 
CPK.. 	'. , CrK. 	- 

/gh3r C.C'n'wdhury, , 	 N'C , 	NGCe 
,'. 27, 	1! 	SankcLr Dohncth' •' 	•'(iUm1.,"3..Z.  

C. 3 	h Ifl1OnGU 	.*u1. 	 &T ILit if./.L!G 	 XI'I.. 

29. II 	Thp '.?a' aa'x'i1cn 	- 	-d 	12t.  
Mihir Ch.j1ii, ' 	 LM) 	 LUG. 

31. " 	DB.Chott'i4 ' 	

r1li'lulf , 111co
an/L4.

32. , 	 N.orr Nath K1.tan 	' -. 

. .' Y. 33, •. ", 	suldoswar Bras 	 V, , 	 . 

• ..' 	•.'.1:.:'36 ? 	Bi'en'Chu05niv 	.  
' 	.35,H 	Dhix'orl Ch4,1Q1Q'?UflCl.. •'(..••O 	LZO. 

36 	H 	Bada,Ch.Br3.313i.* 	 'I 	122. 	 — 

$, 	 •SiniJ. ChN.i(SC). 	ii 	\ 	LG. 
' 	38. . 	'Swapan Dhowrnick. 	, " 	LML  

• 	
.., 	39. 	Bjka1h }jn,PauL 	'• 	I? 	 , 

• . 	•40,• " 	Subah Doy 	 H 	124..,  
41.'," , 	44C:T. 	 U 	, fly' 	 — 

• 	-'I • 	 S 	 , • 	 - 	 S 	 e..2.. , . 	- 
I. 	,, 	, 	I 	., 	•,. 	. 	S 	' 	 . 	•-, 	 - 

J 	 It 

..'- • 	
; , 
	•, 	, 	. 
$ 	5 

S 	
I 

- 
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42. Sri Frip Deb Ry. 	 1tha1asVL. 
43 • 	J ishn a P& a Deb. 	 D 

• ,../!. 	•' Haran 	3Dtttj 	 • 1 	J3rB. 	BL. 
450. 	U• P4K.Singh. 	 h0., 	3L3. 	0n rcqu18t. 

• 46, 	ti. 	Girish ChoDas(SC) 	 L'C. 
47• 	Gura Kanta Haiika.  

Ch.Jind.o 	• 	 -. 
"Dilip ix'.Das(SC) 	 if 	B1u, 	 - 

" KajaJ. Ch.Ry..' 	.... 	 J3i 
" 	Tn Kcriti Boy. 	 . 	13i13. 	BEJ.

a  
- 

52. 	Ii •: Paresh Ch Ds (S C)e 	 NGC. 	'• 	 - 

53 . . 	Doya Ram Ba-&2ya 	 NGC4  
Gopi1 Ch.Datta. 	 ' 	N33.  
HCL r I Nath Kuinar 	 I' 	NGC. 	 - 

'7 	Akkanh 	 NGGA 
" 	Makbu.l Husoain. ' 	 GG. . 	:GC 

53. 	. Sbirudd 	/hI)iod 	 GC. 	NGC. 
5 ,' 	• Eoter A3tt, 	 NC. 	NC. 

	

' 	 • 	 ••• 	• 	

I uO. 	L.R.:ouiy 	 A 	GG. 	1GC. 
6141 	U 	Gourara. Ch.D&I, 	 Jth1a./NGC. 	. 	NGC. 	- 
62. 	H S oraZ A ii; 	 •io- 	YGC, 	NX).  

433 4 	 1i1oL Ch.1oddorSC), 	" 	BJ]3. 	n13. 
• 64. 	Babu]. Ch.Das(3C). , 	NGC. 	NGC. 

• 655 	Babul JthIflCcj. 	 GQ. 	flOG. 
• flnsor /Lll. 	 C. 	NCC. 

37 	'' sifaUi Laskar. 	 it 
• 	63. 	. -. -DilIp Ci .Chakrahthiy, 	II 	 120. 	- 

690 	11 • 	':xJ-p Ki'.Gupta, 	 B i, 	Bi3, 	-• 

	

• 	70. 	U 	wap 	Kr.Doy. 	 I3J 	- 
71 	ii 	jj] •Ch.Das(SC). 	 HJO Ø 	J311i, 	- 
72. 	' .. Bhrsw 	Jcet. 	• 	It 	 1211-. 	- 

TI  .ShyarnJ. Ch.ub. 	 13f1j 	 •P1D. 	- 

	

1 •J.- 	 Ranjqsh ifohan. D(jS(SC) 	 T3j. 
75. 	IV 	flr.oy. 	• 	 U 	•. LLtIJ 	 - 
7(3 	U 	S.C.Sutrthar(SC). 	•. ii. 	 n. 
77 	Pratap Ch.Pator.ST), ' 	 - • 	• 73• 	Guna Kanta Gcyan 	 " 	LflG. 	i;•D 	- 

• 	794 	" 	Bidyot 1cr.Chakra'rty. 	' 	 L4B4 	- 
60. 	' 	C.L.Ra bidfl3(30.  cl. it 	icii l'1a Chakrahortj. 
0. 	t' 	J:Lton Ch..Kalita.  
33 	13h Q9 Rain Nath 	 U 	LG . 	• .LZ. • 

• 34, 	U 	asnna Kr.Das(3C). 	It•  BID. 	• 131i3 0 	-. 
85. 	D.C. 1 pri (ST). 	 • 	 - 

	

• 	3'. 	B&uJ. Ch.D9Y, 	. 	 121). 	LM. - 	
• 	•, • 	- 

Copy to 1 1LG,WG & BID. 1'Ll/Ql'i( 1LJO for lnfrriatjon ard iur into /eotion under int1jtitj. 	to tJ3 offico 	 - 
Coy to stuff cocjmed (thro. shed inchar)c)A Cr th DAC)/ijuriin, 	 L Crpy to P.DI1(Nch) & S(M) at offio, 	•. 	 • 	- 

- 	 • 	 • 	 - 	 • 
• 	 for 	 ' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

jA 
• 	IN THE MATTER OF 

o • A No, 1 64 of I 9\ 6 - 

Shri D.0 Poddar &\thes 'ç 

- Vs - 

Union of India & Othes. 

IN THE NATT&Q : 

Rejoinder to the original Application in response 

to the written statement submitted by the respon-

dent No. 1, 2 9  

The applican±snbeg to submit as under : 

1 -. 	That, the applicahts have gone through the Written 

Statement and understood the contents thereof. 

S 

2, 	That, in respect of para'1 of. the written 

Staibements the appliôants beg to submit that permanent 

• 	. 	• Negotiating Machinery (in short PtM) provide one of the 

• 	remedy available to the Railway Servants who are members 

of the Union for redressal of gtievances andthe applicants 

fil&d the original application witkin. one year from the 

date ofdecisión, As such the application is within the 

coo 	period of limitation, 

.• 

Contd ... P/2. 

T 	- 	
- 
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30 	That, in respect of para 2 of the Written 

Statement, the applicants beg to deny the correctness 

of the same. All the applicants were recruited bya 

Selection Committee consisting of the Assistant• Mechan.m 

Ical Engineer, N.F.Railway, Badarpur,Luming, the Prin-

CipaJ. Haiflong College, Haiflong and the Assistant Medical 

Officer, N.F. Railway, Badarpure applicant No. I to 4 

• were sponsored by Assistant Employment Exchange Officer, 

Karimganj and applicant No. 5 was sponsored by the District 

Employment Exchange Officer, Silchar. 

Copies of the letter served to the 

applicants by the Employment Exch-

angd' Off.ficer are annexed herewith 

as ANNEXURE 
- AJ8,A/99 A/IO,& A/Il 

respectively. 

4. 	That, the Statement made in para 2 of the 

Written Statement in respect of Railway Bonrd's. letter 

No, E/NG/II/77/SB/ 38 dated 16.06.81 is not admitted by 

the applicant., The said letter has been issued by a •  

Deputy Director and same cannot change or modify the deci-

sion ofthe Ministry of Railway's communicated by the 

Railway Board under No, E(NG)/II/77/SB/38 dated 19.09,79 

(Annexure - A/6), Besides .the Master circular No. 12/91 

issued under No. E(NG)/II/90/SB/Master circular dated 

29.01.91 alsoprovIdethat the date of appointment of. the 

Substitutes would be the date on which he/she attains 

temporary status, 	 -T 

A Copy of the said Master circular 

• 	 is Annexae as Annexure - A/12, 

/ 	 Contd ... 3/P. 

Om- 
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5 	 In respect of para 5 of the written State- 

ment the applicants beg to submit that they ex!rcised 

the option at the first opportunity 	their regulani- 

satiori, 

VERIFICATIOLN 

I t  Shri Dulal Chand,ra Poddar, son of Late 

Madhusudan Poddar, aged about 41 years working as 

Diesel Ass'istant Driver under Loco Foreman, N.F. Railway, 

Badarpur, P.0k Badarpur, District - Karimgan (Assam) do 

hereby verify that the contents of paras 1,. 3 and 5 are 

true to my knowledge in respect of my own position, and 

true to my information obtained from other applicants in 

respect of their particulars which I believe to be true 

and the contents of paras 2 and 3 is my submission to the 

Hon'ble Tribunal, 

Signature of the Applicant 1  

Dated  
' lace : cq~ 

I 	, . . - IT 



- 	

) 

• 	 . 

• 	 • I - 	 - 	— 	- 
F 	

• 	 Jt 1'thNi Jr
., 

 
I. 	 • _ 

	

• 	.Ji.tt. L.j L4;j Li 	ti. .j¼ J 
' 	 - 

• 

	

No.LCJ,'3C/7/ 	 /ae d Lariinj ho 12th A ,
) rj1/7 )  

r • 	 a 
•,..,. 	•••4,•• •. 	 -

Al 
• 	 •. 	 S  

You are hereby 1foiiec that your 	rtie1ar h'v 

forwij.ded to the Divisip1 u 1ili-en i()  N. 
for the r'ost of Uñslcji1d C1ss IV tnff. The vac,' es ne riroiv - • 	

. 	 • teiliporary,  and may e for few days eve!!, You are requescd o 
before the Loco Forenn,N. 1 .aj1way,Dadar.ur for 

- 

you ro 1s orequese t  

	

at t10 jj 	of intcrvje 17 as pr SOC1IIIOfl eoy of the ati loation 
riven below. 	• 	• 	 - 	- 

•1 
App11oatjonfo, 	• 

6.Address at nijej),117 	•••.. 	

( 
2.tat.hcr t s nal11e,, . 	 7.Pccon-j aress.. 
3.Date of birth,.. 	 .Ajy other ,  ifforriiijons_ 	 J 

— 
47. 	ifi otion. .: 	- 	O.D&Ei1s o flir orv!e, i 
5.\bether 	 - 	—-'- 	 - - 	. 

_-•-,- - 

• 	 of the cnd.Thç', 

	

I 	• 

a,.. • • • • 

• 

(t1.ChaLrai)orty) 
Lsstt.iJinp1oyrerit Oif jeer, 

Emp1oyri 	c1iice 
• 	

- 

 

K.riiJ, 	-• 

cy 

14[q 

• 	
• 	 - 	 -,• 

.-••• . 



5.. , 	 r .• 	 I 	
- 	 .. 	 - 	 . 

 je/
cm" 
 

'-':- 	.:' 	..; 555S• 

OeCJ pOcLL& 

 

pIi" Ld!et 

01. 

61 

5. 	

54• 

- 	 '• v.:" 	 A 

S 

/ 



	

•c: 	 - 	 )& DlA. 4-f 

• 	 •• 

%U* 	giWDQnsJ 

	

- 	

V!  

p 	 - • 	 -. 

10. m M1b7 	on row par$tc.laxe vs been  

lmirMd K )Mi.I 

 rlv~pol

1* 	 iie*iM c iv stat. . v*cte. LU?G pt.17 

t. 	"ft.- Vou ar r'sqeseo to *pp.r 
b.tm W &** 	 sladiirpay t.r *$.rvtot' ON t?it 

M ?S *J. I* * *1*0 7e**ad to *ks tb0 t11Isd Up opptI*s$Uz 

\ -4*I at Ie iI*M f IMUVSt fo p.r ap.*r* . py if tt 

Jm - 
r 	'gti.1. 

S 	
• 

-a* 	 _• 

- *$ØS *P*0..... 	•t'.in sxti.. 
& 	 - 

at 
44rn4szL.øtI..... 	 e$LUa ot Up SOXV1,80 6, if guy. 

• 	
• 	I.*U.I 	i,.09S4,t 

Nq  

	

• 	
.5 	 .- 	 ..- 	 • 	 J 

• 	
- 

-. 

A$..&ap1eye*t øit tc.z. 

• 	• 	
•, 	• 	 ••. 	 • 	• 

-• 	 • 	 • 	
•5• 	

S 

• 	 5 	 5/. 

	

• 	 S 	 - 	 - 	 - 

	

• 	 S 	 ••••. 	 S  

/97 
5•5• 	 . 5 

Dutta, 4Jtaca1 
- 	

tI1Qn, Guwaa%71" 	 i 
'77 
	 ••' 	

•55 



4 
Ap 

Its 
ta 

- 	 S 	 1 

E '  

s. 

las us *MOW Lat •i*4 sin you puUci1n buvo • t.* 
S $ )$ ts2a* 5i ID dnL() V.V. 	y,Lvi4iag 

1* 	 Uflsi G44i,d iv ssarto laAw Tewmalas are imfoly.  $ 	 - 	 - 	

- 	 - 	 - 	 -1• 

resg o ipy b.z.n $u Vs ,Lt.ia 	 r 	 .-' 
an aLss1.4gs1, $. tite tbe tIii.a up •yiLcajft 

ii 	 $? p$iIz 
 

of tLo spiflSs$t* 

AM 

visI,I.s. 	 ( 

1sa*W *IXM.sas 
- 

. .. 

i 

Tr'ta1u* 
S$bc, 

• S$*Ua as Uy 3ozIc-.,If •y. 

0**ØØ 

p 

- 	
-- 	 -. 	 - 	- 	 - - 	- -. 	 - 

) 

I- 	 (7tC 

'07 
I 	

• 	 4. 

Of lb* 

V.  



- 	
, 

qo 

I * 

L 

(-jkSSV ) dnJW) 

jGOd / 	 ZLT84M 

'npuud  

' 

• 	 I. 	 - 

•p 	 /1 

/ 	•I 	- 

/ 

L 

: - 

H 



4Jii /X 

APPLICATION FOR UNSKI, 	 M.B/PINi 

1. Name  
2 Fathers Name:- 

3. Date of birth:- 	
3) 

. Qualification. 	\caJ&. 	4n 

Whether s/c S/T. 	 'dJ)JgJ. cCp4 
Address at Silchar, Badapu 
Present Address:- v9J Ko& 	 O. 	Ys4 

Any other infoatio:- 
Details of IRly. Service if arr.. 

SW 
Signature /LTI of the candidate. 

4- 1  

- 	 - 
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RAILWAY BOARD'S ORDERS 1991 

R.B.E. No. 12/91 

Master Circular No. 12/91 

I, 
	

ki 

Subject: Substitutes. 
No. E(NG) 111901SBIl4aster Circular, dated 29.1.91 

Instructions on the subject "Substitutes" are contained, in Chapter 23-A (ii) of 

IREM 196k and also in various letters and circulars issued from time to time, from 

Railway Board. The question of issue of a consolidated instructions has been engaging 

the attention of the Railway Board for quite some time. It has now been decided by 

them to issue a consolidated instructions in the form of a Master Circular on the subject 

"Substitutes" as below for the inforriation and guidance of all concerned. 

Definitions 
"Substitutes" refer to persons engaged in Indian Railway Establishments on 

regular scales of pay and allowances applicable to pOsts falling vacant because of 
absence on leave or otherwise of permanent or temporary Railway Servant and which 

cannot be kept vacant. 
/No.E (NG)651LR 1/1 dazed 1.9.19651 

CircumstanCes under which "Substitutes" can be appointed; 

Ordinarily, there should be no occasion to engage "Substitutes" having regard to 
the fact that practically in all categories of Railway Servants leave ree1vc has been 
provided for. O&asions may, however, arise when owing to an abnormally high rate 
of absentees, the leave reserve may become inadeuatc or ineffective, e.g., heavy 
sickness etc. or where leave reserve Is available but it is not possible to provide the 
same, say, at a wayside station. On such occasions, it may become absolutely necessary 
to engage substitutes even in vacancies of short duration as otherwise the Railway 
service may be adversely affected. 

3.1. Substitutes should, as far as possible, be drawn from a panel of suitablc 
candidates selected for Group 'C' (Class ill) and Group 'D' (Class IV) posts and 
should be engaged up to the age of 28 years only, subject to the observations madc 
above, only in the following circumstances: 

(I) Against regular vacancieS of unskilled and othcr eatcgotieS of Group '13' 

(Class IV) staff requiring replacement for which arrangements cannot be 
made within the existing leave reserve; 
Against a chain vacancy in the lower category of Group'D' (Class IV) staff 
arising out of the incumbent in a higher Group'D (Class IV) category being 
on leave, where it is not possible to fill the post 1rm within the e xisting leave 

reserve and when otherwise the Railway scrvicc\will be affected; 

Appointment of substitute school teachers on ad-hoc basis on the Railways 

should normall' be avoided and where it becomeS inescapable, it should be 

for short periods and that too with the personal and Prior approval of the 
General Managers. 

-i rT'T 
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Adequate panel has to be maintained to fill regular vacancies of teachers and 
adequate waiting list for appointing substitute teachers therefrom so that the 
tail end of the panel can be treated as a waiting list for the purpose. Therefore, 
there should be no separate panel (waiting list) for substitute teachers. In cases 

where due toy compelling reasons a waiting list is not available or 1ic wail 

listed candidate is not forthcoming and the post cannot be left unfilled till a 
regular incumbent is available, the post may be temporarily manned by 
recruiting a substitute, who should be selected through a procedure of calling 
for applications locally and making asëlection from out of these applications. 
Such an arrangement should not be extended beyond six months within which 
time a regular panel for appointing substitute teachers should be formed; 

• (iv) Substitutes in the lowest grade may be engaged to fill vacancies arising on 
account of the Railway Territorial Army Unit personnel called up by the 
Army for training or for military duty. in emergency of 30 days duration or 
more. 

(v) Against vacancies in other circ,umstañces specified by the Railway Board 

from time to time, 

Note : 1. The Phrase "as far as possible" occurring at the beginning of this para is not 
intended to confer unfettered discretion to appoint substitutes from outside. Sub-

stitutes should be appointed only from the panel. However, in special circum-
stances persons not in panel may be appointed but this should be for a very short 
period and only in urgent cases. 

Note: 2. Persons proposed to be appointed as substitutes are lobe clearly warned that thcir 
appointment is only as sulmtitutes and scrviccs will be terni tied imnl(lutItt 

on return of the persons on leave or regu tar selected candidates bccoule available. 

[No. E(NG) 11/65/L.R 1/1 	dated 1.9.651 

[No. E(NG) 11/68/SB/i 	dated 29.6.68] 

(No. E(NG) 1I/69/SB/12 	dated 25.11.691 

[No. E(NG) 11.68/SB/I 	dated 3 1,3.7] 

[No. E(NG) 11/68/SB/I 	dated 8.7.70] 

[No. E(NG) II1/65/RC 1/121 dated 9.1.76] 
[No. E(NG) I1I177/RC-1/43 dated 12.8.771 

[No. E(NG) 111fl8/RC-114 . dated 25.7.781 

[No. E(NG) IIIT78IRC-1/4 	dated 24.8.78] 

[No. E(NG) 11180/RC-1/42 	dated 19.6.891 - 

(No. E(NG) 11/89flC-3/2 	dated 22.2.891 

[Bahri's R.B.Q. 1989-1, 61 (RBE 58/89)] 
(No. E(ML) 691ML 3/30 A dated 25.9.69) 

4. Benefits: 
4.1. Substitutes engaged should be paid regular '  scales of pay and allowances ad-

missible to the post against which they have been appointed irrespective of the nature 
or duration of the vacancy. 

• 4.2. They shou)d be allowed all the rights and privileges as are admissible to 
temporary RailwaS' employees on completion of four months continuouS service. 

-. .... 
- 	 - 

•• ; 	.- 	•%• 
- 	 - 
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4.3. Substitue school teachers may, however, be afforded temporary status after 
they have put in continuous service of three months. Their services to be treated as 
continuouS for all purposes except seniority on their eventual absorption against 

regular posts after selection. 
4.4. The conferment of temporary status after completion of four months cOntinu-

Gus service in the case of others and three months continuous service in the case of 
substitute teachers mentioned in paras 4.2 and 3 above does not entitle them to 
automatic absorptionJaPPOiflt1flt to Railway service unless they are selected in the 
approved manner for appointment or absorption to regular posts. 

4.5. Service of substitutes will count for pensionary benefits from the date of 
completion of four months (3 months in the case of teachers) continuous service 
provided it is followed by absorption in regular Group 'C' (Class 111)/Group 'D' (Class 

IV) service without break. 
(Class IV) service may be relaxed to '' 4.6. Age limit for recruitment to Group  

the extent of their total service rendered as substitute which may be either Continuous 

or in broken periods. 
The above provision of age relaxation apply cquafly to such cases of regulari satiop 

in Group 'C' (Class Ill) skilled or highly skilled grades also. 
4.7 ..SubstittltCS as have put in 3 years' service (at a stretch or in broken spells) who 

are matriculate/Diploma holders and who wish to apply for th'c posts advertised by the 
Railway Service Commissions (now Railway Recruitment Boards) may be given 
relaxation in age to the extent of service put in by them, ConUnUOUS or in broken spclls, 

subject tp age of 35 not being exceeded. 
4.8. Festival/FloOd advances : The substitutes who have attained temporary 

status and have put in three years' continuous scrvicc should be LrCaled on par with 
the temporary Status Railway servants and granted these advancCs on the same 
conditions as are applicable to tcrnporay Railway servants, provided they furnish two 

suritics from the permanent Railway servants. 
4.9. Substitutes are eligible for medical facilities [or self only in the out-patient 

Department. The service cards etc. of thc employee may be utiliscd as identificatiOti 

cards for this purpose. 
4.10. When' substit VteS selected fbr absorption in regular service and Sent for 

medical examinations, the standard of medical examination should be of a relaxed 
standard as prescribed for re-employment during service., 

[No. E (NO) 65/LRI/1, 	dated 1.9.651 

[No. E (NO) 11f73/SB/1 4 , datcd 6.3.741 	/ 
[No. F (E) 111/69/PM 1/21, dated 22.7.701 
[No. E (NO) 58/RC 1/61, dated 31.1.611 

[No. E (NO) IIP4ICL/26, dated 18.6.741 

(No. E (NO) 11174/CL126, dated 25.2.751 

'[No. E(NG) llr75IqL/85 dated 3.1.761 

(No. B (NG) II178ICL/14, dated 22.11.781 

• .__-1______-.  (4. 

tte 
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[No. E (NO) 11f78/CL/14, dated 26.12.78] 
[No. E (NG) 11f19/CL/17, dated 28.4.79] 

[No. E (NG) 1f73/PMI/315, dated 20.11.76] 
[No. E (NO). 11177/CLf2, 	dated 3.5.78] 
[No. E (NG) 11177/CL/2 	dated 16.5.79] 
[No. E(NG) 11171/CL/84, dated 13.12.72] 

[No. E (NG) I1/71/CL/84, dated 10.5.731 

[No. E (NG) 11171/CL/84, dated 1.8.73] 

[No. E (NO) 11/88/CL/34, dated 14.4.881 

[Bahri's R.B.O. 1988-1, 74 (RBE 71/88)] 

5. Screening of the substitutes for their absorption in regular service: 

5.1. Substitues, who have acquired temporary status should be screened by a 
Screening Committee and not by selection Boards, constituted for this purpose before 
being absorbed in regular Group 'C' (Class III) and Group 'D' (Class IV) posts. 

Such a Screening Committee should, consist of at least three members, one o 
whom should belong to the SC/ST Comm unities and another to minority communities. 

[Board's letter No. E (NG) Ill 8311?R-J/7, doted 1.6 Si/ 

5.1.. A Screening/empanelment of Casual Labour/Substitutes for purpose of 
absorption in regular employment be restricted to only those who are in the cuneio 

• 	casual labour! substitutes Registers except such of them as are absent on two occasions 
when called for such screening. For this purpose the said 'Register' should be 

• 	maintained in duplicate. 	IBoard's letter Nc. E(NG) 111781CLI2, dated 212.841 

5.2. Though no roster is required to be maintained, still the intake of SC/ST while 
'engaging substitutes against each individual category in the various departments 
should not be below the prescribed percentage of reservation in favour of the two 
communities. 

5.3. The Screening Committee should make good the shortfall, if any, by resorting 
to direct recruitment from the open market in each Group 'D' (Class IV) category 
before the panel is published. Ordinarily, the question of shorifall in non-technical 
categories should not rise. 

5.4. So far as technical categories in Group 'D' (Class IV) are concerned, if there 
is any shortfall the matter should be reported to the Railway Board with the detailed 
remarks giving reasons for shortfall and also the steps taken by the Railway 
Administration to make good the shortfall. 

5.5. Screening of substitutes for absorption in regular employment may be made 
by the Screening Committee with reference to the vacancies available at l)rcsclfl and 
the vacancies likely to arise due to normal wastage up to the end of next one year and 
available for absorption of Casual Labour. The umbcr to be called For screening will 
continue to the number assessed in the aforesaid manner plus 25% thereof. In other 
words, the number to b kept in the panel should be the number assessed, although 25 c/c, 

more are called to cater against the absentees in ierms of Board's letter No. E(NG) 11/ 
79/CL/2 dated 3.3. 82). 

/ 
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(Board's letter No. £ (NG) I1188/CLI18 dated 1.11 .&'/ 

[Bahri's R.B.O. 1988-1, 305 (RIlE 250/88)] 

5.6. As long as it is established from records that the substitutcs have been enrol led 
within the age limit, relaxation at the time of actual absorption should be automatic. 

5.7. In old cases where the age limit was not observed, relaxation of age at the time 
of regular absorption should be considered sympathetically. CPOs/DRMs are empow-
ered to grant such relaxations in hard cases. 

5.8. In the case of vacanics in the Elcc./Mcch. and S&T Departments, substitutes 
will be eligible for absorption in regular employment only if they have the minimum 
educational qualifications of III or they are course completed Act Apprcnt ices. 

5.9 Subject to what is stated at para 5.8 above and with exceptions like couipa 

sionate appoint.mcnts, recruitment to Diesel/Elec. loco sheds and workshops etc. all 

Group 'D' (Class IV) vacancies that may become available up to 31.12.89 or till lu tlicr 

initructionS in the matter are isucd, whichever is earlier, will be filled by the scrccniln' 

and crnpanelment of substitutes. 

5.10 When caUcd for screening, substitutcs will be issued PflSSCS for their otirncys 

and the period treated as on duty. 
5.11. Gaps which may bccur in service of Substitutes between two engagements 

should be ignored for the purpose of temporary Status on completion of four months 
service, and in case of Teachers, on completion of 3 months' scrvicc. 

[Board's letters No. E(NG) 111821SI3/8 of 6.1 .63 & 12.3.831 

5.12 The practice of entrusting establishment work to the casual labour/substitute 
Khalasis in executive offices wherever exists, should be stopped forthwith and they 
should be utilised only on the work, they are meant for. 

(Board's letter No. E(G) 821AL1-9 dated 20.8 .851 
[Bahri's R.B.O. 1985, 229 (RBE 244/85)1 

[No. E (NG) 111701CL128, 	dated 20.7.70] 

[No. E (SC)) f70iCM15/ 1 12, dated 19.11.701 

[No. E (NO) 11J69/RC 1/90, dated 18.12.701 

[No. E (SCI) 74M 1517, 1  dated 27.4.741 

Ii 	 [No. E(NG) up4L4*26, 	dated 18.6.74] 

[No. E (SCT) 74M 1517, 	dated 9.10.741 

[No. E(SCT) 79/15/1, 	dated 10.3.79] 	-. 

[No. E (NO) llf79UJ16, 	dated 27.4.7 9] 

[No:E (NO) 11179 CL/5, 	dated 16.5.79].. 

[No. E (NO) 1If79CL/5, 	dated 29.9.801 

[No. E (NO) 11fl9/CL/5, 	dated 10.10.801 

[No. E (NO) Ill 821CL418, 	dated 3.3.82] 1, 
[No. E (NO) II/82JCLIW/5, dated 21.4.83] 

[No. E (NO) ii/82/CL/W/5, dated 23.7.831 

[No. E (NO) II/84/CL/85, dated 27.12.84] 

.. 
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No. E (NG) 11/84/CL/85, 	dated 31.7.85] 
[No. E (NO) 1I/84/CL/85, 	dated 12.9.85] 
[No. E (NG) IJ/84/CL85, 	dated 4.9.861 

• [No. E (NO) ll/84/CL/85, 	dated 17.6.88] 
[No. E(NG) 11J88/CL/18, 	dated 1.10.88 & 1.11.88] 
[No. E (NO) ll/84/CL/85, 	dated 15.12.28] 
[No. E (NO) 11J84/CL/85, 	dated 20.1.89] 
[No. E (NO) 11J881RR 117(1), dated 1.6.831 
[No. E(NG) 11f78/CL/2, 	dated 21.2.84] 
[No. E (NO) 11179/CL/2, 	dated 3.3.82] 

Date of appointment 

The date of appointment of a substitute to be recorded in the Service Book against 
the column "Date of appointment" should be the date on which he/she attains 
temporary status after a continuous service of four months if the same is followed by 
his/her regular absorption. Otherwise, it shouldbe the date on whici he/she is regularly 
appointed/absorbed. 

0 

This applies to substitute teachers also who attain the temporary status after a 
Continuous service of three months only. 

Break in service. 

The following cases of absence will not be considered as 'break in service" for 
determining the four months continuo'us service for the purpose of absorption in 
regular employment: 

the periods of absence of a substitute who is under medical treatment with 
injury sustained on duty covered by the provisions of workman's Compensation Act: 

authorised absence not exceeding 20 days during the preceding six months. 

Note: (a) The term "authoriscd absence" for this purpose c,vcrs permission granted by the 
Supervisory Official In-charge to beaway from the work for the period specified. 

(b) Uhauthorised absence or stoppage of work will be treated as a break in continuity 
- pf employment. 

days of rst even under HOER or under the statutory enactments and the days on 
which the establishment employing the substitutes remains closed will not be 
counted against the limit of 20 days authorised absence, and 

period involved in journeys for joining the post on transfer from one station to 
another or within the same stations itself but not exceeding in any case, normal 
period of joining time permissible under the Rules. 

The recommendations of the Task Force on Vigilance regarding the obsci-vance 

of rules to avoid artificial breaks in servict. of Casuhi Libour/Substitutcs shouki 

be ensured and responsibility in the ma1er should be fixed on the concerned 

Senior Subordinatc/Offlccr. 

• ((Board's letter No. E (NG) 111771CL/2 , dated 31.3.79); (E (NG) 111651 
LR1I1, dated 1.9,65); (ENG 111771S8/37, dated 24.70.78)1 

i i  
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S. Re-engagement of Substitutes..: 

8.1. Substitutes who have been discharged during the strike of 1974, and have 001 

been re-employed will be re-engaged against future rcquirelndnls III tile OI(lCF of 

priority on the basis of their total period of service prior to their discharge. 

8.2. When forming panels, substitutes in question slwui(l be allotted sciiiui 1 1Y Iy 

reckoning their previous spells of employment and on the basis of such cumulative 

aggregate servide. 

8.3. The substitutes who have not been engaged so far will also be COOSRICIed 

based on the length of their employment prior to their discharge. 

8,4. The substitutes in question will not be subjccicd to any itkli I ioiial (Sal)i Iii V 

for the purpose of any limit on account of their break in service. 

8.5, Subtitutcs who worked during the 1974 strike and are continuing as such 

should be given protçction at the time of retrenchinctit. Those Who Wefe eiigagetl at RI 

the strikä was over would not be eligible for any special considerations. 

8.6. InthecaseofretreflchmentOf5Ub5tituteShh 1 eRc last come first to go" may 

not be applied but the reasons for the same have to be recorded by the Railway. 

[No. E (NO) 11174/CL/9, dated 25.8.75] 
[No. E (NG)11174/CL/9, dated 10.9.76] 
[No. E (NG) 11174/CL/99, dated 16.10.76] 
[Np. E (NG) II[741CL199, dated 9.11.761 

\ [No.E(LL) 76/AT/D/1-16, dated 17.2.781 

9. 	Service Register. 
9.1. In view of economy measures and ban on recruitment, no fresh face of 

substitutes should be engaged without the prior personal approval of the General 

Manager conèemed. 
9.2. It is not, hOwever, the intention that the services of the existing substitutes 

should be dispensed with merely because of the Railway Board's ban orders. 
•93 A register should be maintained for recording the names of all "Substitutes" 

whenever cmployedaccordiflg to,lhe Unit of recruitment, e.g., Divisions, Workshops 
etc. strictlyih the order of their up employment at the time of their initial engagement. 
The names of such of those Casual Labours/Substitutes.whO were discharged from 

employment at any time after January, 1981 on completion of work or for want of 
further productive work,can continue to be borne on the Live Casual Labour Register. 

. 
(Board's letter No. E(NG) 1I781CL12, dated 25.4 .86)1 

[l3ahri's R.B.O. 1985, 82 (RBE 82/85)] 

.4 If a substitute who was earlier dischared from service on completion of 

work or on return of the person against whose post he/she was engaged as substitute has 
not booked again in the preceding two êomplete ca1lendar years, his/her name should 

be struck off the register. 

9.5. If a substitute retrenched on completion of work or return of the person 
agáinst whose host he/she was working does not acceOt subsequent offer made on 
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availability of a vacancy, he/she loses the benefit of the previous spell of employment 
as such. 

9.6. The register should be reviewed and updated annually. The register should 
be scrutinised by a senior Gazetted Officer preferably both at the beginning and closing 
of the year and also sign the register in token of scrutcny. 

[No. E (NO) 65/LR1/1, dated 1.9.65] 

[No. E (NO) 11184fPL/43, dated 7.6.84] 

INo 13 (NO) ll/SR/8 Pt,, dated 21.11.841 

[Wa. E (NO) 11/78/CL/2, dated 22.11.84] 

10.' General 

While rcfcrring to this circular, the original leitcis rcfcircd to heicin 
should be read for a proper apreeiaiiou. 'I'his cii'cular is only. a consul I 

dation of the instructions issued SO far and should not be trcatcd as a 
substitution to the otiginals. In case ol doubt, ilic originai.circulni should 

be relied upon as authority. 

The Instructions contained In he original ciiculars relerred to have only 

prospective effect from the date of issue unless specifically indicated 
otherwise in the cpncemncd circular. For dealing with okl cases, tue 
instructions in force at the relevant time should be referred to. 

If any circular on the subject, which has not been superseded, has not been 
• taken into consideration while preparing this consolidated letter, Ihe said 

circular,which has been missed through oversight should be trcitcd as 
valid an4 operative. Such a missing cirular, if any, may be brought to the 

. 	notice of the Railway Board. 

The consolidation has been made from the followig letters: 

I, E(NG) 58/RCl/61 	dated 31.1.61 

13 (NO) 05/LRI/1 	dated 1.9.65 

E (NG) 11/68/SB/I 	dated 29.6.68 

3, A. 13 (ML) 69/M L1/30A dated 25.9.69 

E(NG) 11/69/SB/12 	dated 25.11.69 

E(NQ) 11/68/SB/i 	dated 31.170 

E (NG) 11/68/SB/i 	dated 8.7.70 

E (NO) 11170/CL/20 	dated 20.7.70 	- 

F (E) 11I/69/PMI/21 	dated 22.7.70 

E (SCT)/70/CMI5/2 dated 19.11.70 	/ 

E (NG) 11/69/RCl/90 dated 18.12.70 

13 (NG) 11/71/CL/84 	dated 13.12.72 

E (NG) 11/7I/CL/84 	dated 10.5.73 

bC. E(NG)1Iflh/CL/84 	dated 1.8.73 

LI 

ral (d )) 
- 	 uwUat..71101& 

/ 

/'. 

/ 

• .--- -*•• 



•'l 

• 	• 	 ... •i 	. 	 . 

(4 r 	

Prfi- t7Vl -#-In 'n 4- >a 

22 	 RAILWAY BOARD'S ORDERS 1991 

 E (NG) 11173/0414 dated 6.3.74 

 E (SCT) 74/LM15I7 dated 27.4.74 

 E (NO) 11f74/CL/26 dated 18.6.74 

 E (SCT174/CM15f7 dated 9.10.74 

is. E (NO) II/74/CL/26 dated 25.2.75 

 E (NO) 11174/CL/99 dated 25.8:75 

 E (NG) IJ/75/CL/85 dated 3.1.76 

 E(NG)1111751RC1/l2ldatcd 9.1.76 

 E (NO) 11J74/CL/99 dated 10.9.76 

19A. E (NO) 11174/CL/99 dated 16.10.76 

 E (NO) I!f141CL/99 .dated 9.11.76 

 E (NO) 1f73/PMI/315 dated 20.11.76 

 E (NO) I11/77flC1/43 dated 12.8.77 

 E (LL) 76/ATID/1- 1 6 dated 17.2.'8 

 E (NO) 11177/CL/2 dated 3.5.7 

 £ (NO) III/78/RCl/4 dated 25,7.78 

 E (NO) Ill/79/RC1/4 dated 24.8.78 

 £ (NO) I1/77/SB/37 dated 24.10.78 

 E (NO) 11f78/CL/14 dated 22.11.78 

 E (NO) 11f78/CL/14 dated 26.12.78 

30, E (SCT)/79/15/1 dated 10.3.79 

30 A. E (NO) ll/77/CL/2 dated 31.3.79 

 E (NO) 11f79/CL/16 dated 27 .4.79 

 E (NO) I1/791CL17 dated 28.4.79 

33, E (NO) 11177/CL/2 dated 16.5.79 

34. E(NG) 11f79/CL/16 dated 16.5.79 

35, E (NO) 11f77/SB/38 dated 19.9.79 

 E (NG) 1I/80/RCl/42 . dated 19.6.80 

 E (NO) 11f79/CL/5 dated 29.9.80 

 E (NG) 11f79/CL/5 dated 10.10.80 

 E (NO) I1/821CL/18 dated 3.3.82 

39 A. E (NO) I1/79/CLI2 dated 3.3.82 

 E (NG) 11/79/CL/W/5 dated 21.4.83 

 E (NO) II179/CL/W/5 dated 23.7.83 

41 A. E (NG) 11183/RRII7(1) dated 1.6.83 
 E (NO) II/841PL/43 dated 7.6.84 

 E (NO) II/84/SB/8 dated 21.11.84 
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E (NG)11178/CL,2 	dated 22.11.84 
E (NG) I1184/CL/85 	dated 27.12.84 

45 A. E (NG) 11118/CL/2 	dated 21.2.84 
E (NO) H178/CL/85 dated 3 1.7.85 
[l3ahri's R.B.O. 1985, 217 (RBE 222/85)] 

. E (NO) 11J78/CL/85 	dated 12.9.85 
£ (NO) I1/84/CL/85 	dated 4.9.86 

E (NO) II/781CL185 	dated 17.6.88 

E (NO) 11/88/CL/34 	dated 14.4.88 

[l3ahri's R.B.O. 1988-1, 74 (RBE 71/88)] 

E (NO) I1/88/CL/18 	dated 1.10.88 & 1.11.88 
[Ba/in's R.B.O. 1988-1I, 304-5 

(RBE 250/88 and RBE 251/88)] 

E(NG) I1/84/CL/85 	dated 15.12.88 
•E(NG)11/84/CL/85 	dated 20.1.89 
[Ba/in's R.B.O. 1989-I, 33 (RBE 26/89)] 
E (NO) II/89/RC3/2 dated 22.2.89 

[l3ahni's R.B.O. 1989-I, 61 (RBE 58/89)] 
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